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BEFORE THE HON'BLE NATIONALGREEN TRIBUNAL SOUTHERNZONE AT

CHENNAI ORIGINAL APPLICATION NO.72 OF 2020 (S2)

BETWEEN

Dr. Lubna Sarwath

...Applicant
AND

The State of Telangana Rep.by Its
Chief Secretary & 8 Others .. Respondents

FURTHER REPORT OF THE JOINT
INSPECTIONCOMMITTEESUBMITTEDBEFORETHEHON'BLENATIONALGREEN
TRIBUNAL.SOUTHERNZONEATCHENNAL IN QA 72 OF 2020

1. By the Orders of this Hon'ble Tribunal in O.A. No. 72 of 2020 dated 14-07-2022, the
Joint Committee (comprising of District Collector, Rangareddy, a Senior official from
AMinistry of Environment Forests énd Climate Change (MoEF & CC) , Regional Office,
Chennai and Senior Officer from Lake Protection Committee, HMDA) was directed
to submit a further report on or before 17-08-2022, after doing the following:

a,

To verify the Satellite Imageries of the relevant area for a period of time
including the time at which the master plan was prepared by the Hyderabad
Metropolitan Development Authority (HMDA), to ascertain as to whether any
evidence to show that the area has been shown and seen as water spread
area. The imageries of this area to be captured must be for the period both

during the monsoon as well non monsoon season.

To verify the pre-independence revenue records relating to this area to
ascertain the classification of land that has been mentioned for these .survey
numbers at that time and when the changes were effected if it was shown as
Water body at that time. ‘

. To conduct inspection at the 'Iocation in question, in which the District

Collector, Rangareddy shall participate and verify the records and the
Satellite images as directed by this Hon'ble Tribunal and if required, to seek
assistance of National Remote Sensing Centre, Hyderabad (NRSC,
Hyderabad) for this purpose and to submit a further report élong with the
Survey of India Topo Sketch mentioned by the District Collector, Rangareddy
District in his Reply submitted before this Hon'ble Tribunal on 15-03-2021 with
satellite images from the year 1990 onwards with a gap of every 5 years
(monsoon and non-monsoon periods) for the purpose of identifying whether
the area is a water body or not.
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2. In pursuance of the aforementioned Order of this Hon'ble Tribunal, the NRSC,

Hyderabad at the request of the District Collector, Hyderabad, furnished the satellite
images of the said maps in respect of Longitude 17°24'5.54"N and Latitude
78°21'22.85"E, for the period 1990 onwards with a gap of every 5 years (monsoon
and non — monsoon periods). (Maps are enclosed herewnth)

. The Joint Committee consisting of District Collector, Rangareddy District along with

other Committee Members, as directed by this Hon'ble Tribunal, perused and verified
the Satellite images furnished by the NRSC, Hyderabad from 1990 every 5 years
monsoon and non-monsoon periodsof the area covering Longitude 17°24'5.54"N and
Latitude 78°21'22.85"E, which corresponds to Survey No. 271, 272 and 273 of
Puppalguda Village, Gandipet Mandal, Rangareddy District.Upon examination of the
satellite images made available by the NRSC, Hyderabad, no lake or water body is
noticed in the said location under question. The images taken in monsoon & non —
monsoon season every Five (5) Years starting from 1990 showing as above

enclosed.
- -

. As regards, verification of the revenue records pertaining to the Pre-Independence

period, it is informed that there are no such Pre-Independence recordsavailable in
the State of Telangana, but the ‘Sethwar’ which is considered as the prominentofficial

record for survey and settlement of lands in the State is available. Besides Sethwar,

the Pahanis and village maps are the other important records relied upon for all the
Revenue purposes.The original Sethwar and subsequent pahanis and the village
maps prepared in the year 1942, in respect of the Location in question, shows that
the land in survey numbers 272,273 and 274 of the Poppalaguda Village,
Serilingampally mandal of Ranga Reddy District are classified as a ‘Patta Land’,
which was under cultivation and assessed as ‘Dry Land’ for the revenue purpose.

. The Municipal Administration & Urban Development Dept. (MA&UD), Government of

erstwhile united State of Andhra Pradesh vide Gazette notification dated 04-02-2010
issued draft notificationto designate land use of above survey numberé viz., Survey
Nos. 271 to 274 of Puppalaguda Village to multipurpose use. After folloWing due
procedure as prescribed under HMDA Act 2008, the said draft variation was
confirmed and final orders were Issued vide G.O.Ms.No.260 dated 26-10-2019 by
Municipal Administration & Urban Development Department, Government of
Telangana. The said notification and G.O also states that the lands in question are
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Patta Lands and there are no water bodies existing in the said survey numbers as

"~

per Revenue Records.

" The Joint Committee on 10-08-2022, conducted the physical inspection of the area
covering Longitude 17°24'5.54"N and Latitude 78°21'22.85"E, which corresponds to
Survey No. 271, 272 and 273 of Puppalguda Village, Gandipet Mandal, Rangareddy
District (“sald location”) with the help of revenue records such as Sethwar, Pahanis,
Village map, the satellite images supplied by NRSC pertaining to the area in
questionand google maps.During physical Ihspection of the site under question, it is
noticed that part of the location falling in Sy. No. 272 is dug up for cellars for
construction of the proposed I.T Parks for which all construction approvals have been
obtained by M/s Phoenix Global Spaces Pvt Ltd. Rest of the land in adjacent survey

numbers did not yield any evidence of a water bodly.

. It is pertinent to mention that the Superintendent Engineer, Hyderabad Lakes &
Water Bodies Management Circle, Telangana, has inspected the site in Sy. Nos
271 to 274 on 30-07-2013 and observed that though Survey of India map shows an
indication of existence of water body in the said land. without exhibiting the water
colour in it, and that the low ground, slushy in condition in the said site might be due
to the diversion of the water into the said site from the Bulkapur nala (Disused Canal)
whose continuity was disturbed at the time of construction of ORR and service road
without connecting the Bulkapuf Nala, owing to which water might be stagnating in

the said site.

. The Committee also examined various observations made by the Hon'ble Tribunal in

their orderas to : '

a) the variance between the Reply filed by the District Collector, recei\)ed on 15-03-
2021 and the Joint Committee Inspection Report dated 25-03-2022.

b) the basis of preparation of lake list with lake IDs and the process of notification of

the lakes

. Upon examination of the District Collector's reply dt.15-03-2021 submitted to the
Hon’ble Tribunal,it is noticed that it was prepared based on the observations in the
Inspection Report dated 24-07-2020.lt is seen that the para. 1 of the report viz., “The
said Narsingi lake -2 (HMDA Tank ID No. 2939) is situated adjacent (south side) to
the Bulkapur nala which is a disused nala and North side to the Osman Sagar lake
water pipeline."and the Location sketch attached to the report together created
confusion giving an impression that the lake is actually existing and situated at such

Page 3 of 6



10

11.

12.

location, although the rest of the report and the conclusion is otherwise. When the
report is read in entirety, it appears that the sentence should have started with "THE
LOCATION OF" which could have brought clarity to the intent of the sentence. The
revised sentence could read as "THE LOCATION OFthe said Narsingi lake -2
(HMDA Tank ID No. 2939) is situated adjacent (south side) to the Bulkapur nala
which is a disused nala and North side to the Osman Sagar lake water pipeline, The
location sketch was also prepared for the same purpose of indicating the alleged
location,

-Also, the Location sketch submitted along with report dt.15-03-2021 , is giving a

wrong impression that the sketch has been prepared after fixing the boundaries and
measuring the said Narsingi lake-2. However, it has been brought to the attention of
the JIC that the Location sketch was an attempt to Locate the area inspected with
reference to Survey of India map by:superimposition of Survey of India map on to the
village map. The Location sketch was not intended to establish that there is an actual
lake or waterbody found at the said Location.

However, the Inspection Report clearly states that as per the Village Revenue Map,
there is no water body existing in the said location and as per Sethwar and Pahanis
the said land has been recorded as Patta land for cultivation, and also that as per the
physical verification, there exists' no waterbody at the said location. The Joint
Committee Inspection Report and the Reply of the District Collector, when read
together reconciles and conforms with each other.Therefore, the Joint Committee
observes that there is no conflict between the Joint Inspection Report and the Reply
of the District bollector, Ranga Reddy.apparently, poor drafting of the 1% para of the
report caused all the confusion.

The Joint Committee also examined the HMDA Lake list, its source and methodology
adopted for preparation and notification of the lake list, and the sequence of

' procedure of notification of lakes as follows:

d) ‘the Master Plan Section of HMDA has prepared the list of lakes with the help of
GIS maps and Satellite imageries, each one of which were given unique Lake
IDs.

b) The list of 2857 such lakes was placed on the website of HMDA for information of
public with a unique Lake IDs. Based on the feedback further refining of the list

was fo be done.
c) Consultants M/s Aarvee Associates were engaged to assist the Irrigation and

Revenue Departments in demarcation and Fixing of FTL boundaries.
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c

FTL survey by the consultants under the guidance of Irrigation and Revenue

(o8
~

Departments

e) Preparation of lake maps with FTL. boundaries& buffer zones showing Lat-Long
co-ordinates and all other lake structures by the consultants

f) Certification of Lake FTL maps by the Irrigation Department.

) Superimposition of the Revenue Survey numbers by the consultants on the FTL

. maps certified by the Irrigation Department.

h) Preliminary notificationof FTL nﬁaps with FTL boundaries & bufferzones, showing
Lat-Long co-ordinates and Revenue survey numbersfor general public to offer
remarks/comments within a month's-time.

i) Verification and confirmation of Revenue survey numbers superimposed on FTL
maps by the District Collectors. .

J) Fixation of boundary pillars by‘ consultants under the supervision of Irrigation
Department and Revenue Department.

k) Issuing of Final notification of lake maps.

I} Taking Protection and preventive measures wherever required.

m) After FTL demarcation the FTL méps are to be super imposed with Revenue
Survey numbers for preparation of lake documents and for notification of lakes

= after through verification of the revenue survey numbers falling in FTL and buffer
zones of the lakes. (Ref: HMDA letter Lr. No. 613/LPC Cell/HMDA/2013 dt.28-01-
2014) ‘

As can be seen from the above, the very first step in the process is to give a lake ID
to the lakes identified from the GIS/ Satéllite data. The lake ID is to be corrected
based on the feed back received. In the instant case, the lake 1D 2939 and the name
Narsingi lake-2 Was given td a particular location on the GIS map. It's a well-known
fact that, in Telangana State lake names end with Cheruvu/Kunta/Talab but not an
English word like Lake, much less Lake-2. Further, while naming the unidentified

. locations, temporary names IikevNarsingi Lake-1,2,3 etc with lake |Ds were given.The

location of the said Narsingi lake-2 falls in Poppalaguda village and not in Narsingi,
t;'\e heighboring village. Further, after-the preliminary survey, the consultants have
reported back stating that “the lake.is not recorded in the Revenue Records and also
not existing on the field as reported by the Collector”, This goes to show that the said

.Narsmgx lake-2 with lake ID 2939 is neither existing physically on the field nor in the

Irrlgatlon and Revenue Records and therefore, it has not even been notified

preliminarily.
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14. After numerous such cases being noticed the State Government reversing the earlier

process followed by HMDA, issued a G.O vide G.O.Ms.No. 74 dated 24-04-2021
appointing Additional Collectors of Districts as Nodal Officers to identify lakes based
on the Revenue & Irrigation records/ and after field survey, superimpose the same on

GIS maps to resolve or reconcile the discrepancies. Such exercise is in progress.

15. In view of the aforementioned, the Joint Committee submit that there is no water

(5]

body in the said Location of Sy. Nos 272,273 or 274 of Poppalaguda Village,
Gandipet Mandal, R.R Dist, at any relevant point of time, as corroborated by the
Satellite images furnished by the NRSC, Hyderabad, Google maps, Irrigation and
Revenue Records mentioned above.

MrK.V.V. Ravi Kumar&u y. Collector, Land Protection, Collectorate, Ranga Reddy

District (representing the District ColJector, Ranga Reddy District)

Mr. Tarun Kathula, Director/Scientist —“F”, IRO, Ministry of Environment Forests and
Climate Change (MoEF&CC), Hyderabad.
WAt
.

Mr. J. Krishna Rao, Executive Engineer, Lakes Protection Committee Cell, Hyderabad
Metropolitan Devetoprtent Authority.

e
Hyderabad Metropolitan Development

Mr. S. Balakrishna,
Authority.

Djrector Planning-,
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Annexure-1

BEFORE THE NATIONAL CREEN TRIBUNA| (57),
AT CHENNAI

0. A. No72 0f 2020

Dr. Lubna Sarawath

....Applicant
Ve
The State of Telangana
Rep. by Its Chief Secretary
Secretariat, Hyderabad
And 8 others ruRespandents

EPLY FILED ON BEHALF OF THE 4'" RESPONDENT

I, D. Amoy Kumar S/o D. Ashok aged about 39 years working as District Collector,
Ranga Reddy District do hereby solemnly affirm and sincerely state as follows:

L. T submit that, T am the 4™ respondent herein and as such T am acquainted
with the facts and circumstances in official capacity.

2. In reply to Para 2, 3 & 10, it is o submit that, team comprising of Revenue &
Irrigation officials have inspected Nﬁrsingi Lake -2 (Léke Id No 2939) falling in
Sy Nos 272 to 274 of Puppalgucia Village, Gandipet Mandal and the said
inspection revealed that
1) The said Narsingi Lake — 2 (Lake Id No 2939) is situated adjacent (South
side) to Bulkapur Nala which is a disused Nala and on Northern side to
Osman Sagar lake water pipe line.
2) As per the Village map, there is no water body existed in the location and
recorded as “Patta lands.” Further, during the physical inspection as well,
there is no water body found existing in the said location.
3) As per Survey of India Topo sleet, a dry pond is shown in the location and
mapping is done by collecting Geo-coordinates from Topo sheet (E44M7) and
arrived to an extent of Ac 8-00 gls.
4) Further, as observed from Google map from the year 2003, there is an
mpression of small water body in Sy. Nos 272 to 274 of Puppalguda Village,
Gandipet Mandal (The Google maps for the years 2003, 2010, 2015 & 2020

are enclosed).

by




s

. In reply to Para 7

3. In reply to Para 4, 5 g 6, it is to qubmit that the Tahsildar, Gandipet Mandal,
Municipal Commissioner, Narsingj myricipality and Executive Engineer, I & CADD,
IB Division, Hyderabad were directed fo keep strict vigil on the lake and ensure
that no further construction/demolltlon waste is deposited in the lake and if there

is any violation, directed to take necessary action on the persons under relevant
act/rules and report compliance in the matter.

» it Is to supmit that the State Level Environment Impact
Assessment Authority has reported that, the company has submitted its proposal
along with detailed report, maps and presentation in the State Level Appraisal
Committee (SEAC) meeting held o 18-08-015, 17-11-2018 & 09-12-2015 and
after examination of the site position and impact on environment in accordance
with EIA Notification, 2006, the SEAé & SEIAA has issued the Environmental
Clearance vide No. SEIAA/TS/RRD-?f/ZOlS, dated 31-12-2015 to the project.
Further, it is to submit that the Stafte Level Environment Impact Assessment

Authority (SEIAA), Govt. of India vide»§ElAA/TS/OL/RRD-576/2020 dt. 06.08.2020
has informed that 2

“The State Level Environmerit Impact Assessmen
granted permission for Commercial Office Complex in fav
Global Spaces Pvt., Ltd.
Mandal.”

t Authority (SEIAA)

our of M/s. Phoenix
, in Sy Nos 272/1, 273/1 of Puppalguda Village, Gandipet

In reply to Para 11, 13 & 15, it is to submit that as per instructions of the
Metropolitan Commissioner & Chairman, Lake Protection Committee, HMDA vide
Lr. No. 985/ML/M3/HMDA/Dev/2013 dt. 17.11.2018 the District Level Committee
with the District Level Officers of Irrigation, Revenue, Police, HMWS&SB,
Pollution Control Board, Urban Local Bodies, etc was formed to take up
conservation and effective protection of lakes/water bodies and necessary

instructions were issued for removal of eéncroachments If any.

The location sketch map depicting the land in said Sy Nos corresponding
to streams (as per village map and Survey of India Topo sheet map) and same
super imposed on Village Revenue maps g Topo sheet maps along with
permissions/NOCs Issued at varlous levels are enclosed herewith for kind perusa).

Therefore, I pray that this Honble Tribunal may be pleased to dismiss the
case and pass such further or other orders as deemed fit.

DEPt)‘zuT

COLLECTOR

Banga Reddy Diwy,
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VERIFICATION

I, D. Amoy Kumar S/o0 D. Ashok aged about 39 years working as District Collector,
Ranga Reddy District, do hereby declare that the contents are true and correct to the
best of my knowledge and the information available on records.

Hence, verified on this the 2! day of March, 2021,

DEfO}(ENT

- {ﬂ’;;') K
COL;iddy ity
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Date of Inspection; - 24.07.2020.

Sub:  1&CADD - 0.A. No. 72 of 2020 (§Z) before NGT - R.R District - Rajendranagar
Division - Gandipet Mandal, Puppal8uda Village - Narsingi Lake -2, (ID -2939)

in Sy Nos. 272 to 274, situated at Puppalguda Village, Gandipet(M) - Joint

inspection report  Submission - Reg
Ref: 1. OA No. 72 of 2020(52),Before the National Green Tribunal ,South

Zone,Chennai.

With reference to the above, the undersigns have jointly inspected the site in
Narsingi Lake -2, (ID -2939) falling in Sy Nos. 272 to 274, situated at Puppalguda
Village, Gandipet(M), Ranga Reddy District.

During the joint inspection, the Mandal Surveyor, Gandipet Mandal has
demarcated the boundaries of applicant land duly verifying Revenue records and

Village Map and revealed the following:
1. The said Narsingi Lake-2 (HMDA Tank ID No: 2939) is situated adjacent (South side)

to the Bulkapur Nala which is a disused Nala and North side to the Osman Sagar lake

water pipe line.
2. As per the Revenue Village Map there is no water body existed in the location &

recorded as ‘PATTA LAND'.

3. As per Survey of India Topo sheet, a dry pond is shown in this location, The lake is
Reported in HMDA list with lake ID  2939. The mapping is done by collecting Geo-
Coordinates from Topo sheet (E44M7)and arrived an extent of Ac 8-00Gts.

4. As observed in Google Map images a small waterbody impression were existed in

the said Sy.Nos. since 2003 (The same is enclosed for the years 2003, 2010, 2015
& 2020)

4. As per the physical verification there is no waterbody existed at this location.

The Location Sketch Map showing the Narsingi Lake-2 with HMDA Lake 10:2939
with Sy.No’s and the same superimposed on village Revenue Map are enclosed.

P2l W
Assi}a(:ﬁcutive Engineer,|&CADD. ,

| Surveyor
g::giap & Mandal 1.B.Section, Gandipet
( \?. ’m >
- ﬁ:s fr&,-;?"«h__“_{_*_; Déb:n;g)\\f'echtive Engineer,|&CADD.
2 ps 1.B.Sub Division, Chevella. '

Gandipet Mandal
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- JOINT INSPECTION REPORT

Date of Inspection; - 24.07.2020.

Sub:  1&CADD - 0.A. No. 72 of 2020 (52) before NGT - R.R District Rajendranagar

Division - Gandipet Mandal, Puppal8uda Village - Narsingi Lake -2, (ID -2939)

in Sy Nos. 272 to 274, situated at Puppalguda Village, Gandipet(M) - Joint

inspection report  Submission - Reg
Ref: 1. OA No. 72 of 2020(5Z),Before the National Green Tribunal ,South

Zone,Chennai.

With reference to the above, the undersigns have jointly inspected the site in
Narsingi Lake -2, (ID -2939) falling in Sy Nos. 272 to 274, situated at Puppalguda
Village, Gandipet(M), Ranga Reddy District.

During the joint inspection, the Mandal Surveyor, Gandipet Mandal has
demarcated the boundaries of applicant land duly verifying Revenue records and
Village Map and revealed the following:

1. The said Narsingi Lake-2 (HMDA Tank ID No: 2939) is situated adjacent (South side)
to the Bulkapur Nala which is a disused Nala and North side to the Osman Sagar lake

water pipe line.
2. As per the Revenue Village Map there is no water body existed in the location &

recorded as ‘PATTA LAND'.
3. As per Survey of India Topo sheet, a dry pond is shown in this location, The lake is

Reported in HMDA list with lake ID 2939. The mapping is done by collecting Geo-
Coordinates from Topo sheel (E44M7)and arrived an extent of Ac 8-00Gts.
4. As observed in Google Map images a small waterbody impression were existed in
the said Sy.Nos. since 2003 (The same is enclosed for the years 2003, 2010, 2015
& 2020)
4. As per the physical verification there is no waterbody existed at this location.
The Location Sketch Map showing the Narsingi Lake-2 with HMDA Lake 1D:2939
with Sy.No’s and the same superimposed on village Revenue Map are enclosed.

P Coih é
Assis‘pact xecutive Engineer,I&CADD.

ndal Surveyor
Q:ndipet Mandal I.B.Section, Gandipet
e AR Ll
,’{- ,,,;_';.. r/‘ . o "’\3' . )
sff&if.‘ reee i, Deputy Executive Engineer,l&CADD.
\T’% 1.B.Sub Division, Chevella, '

Gandipet Mandal
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LOCATION SKTECH OF NARSING LAKE-2,IN SY. NO'S. 272 TO 274, OF
PUPPALGUDA VILLAGE, GANDIPET MANDAL, RANGA REDDY DIST.

%,&:‘\\}‘““ﬁfj '

GEO-COORDINATES FOR TANK
(As per Toposheet)

POINT | LATITUDE (N) | LONGITUDE (E)
() 17°24°2.51" 78°21'14.62
c2 17°24'1.85" 78°21'20.26"
c3 17°24'1.83" 78°21°25.12"
c4 17°24'3.07" 78°21'25.05"
[ 17°24°3.48" 78°21°25.18"
c6 17°24'5.19" 78°21°22.05"
c7 17°24'6.81" 78°21'21.46
[ 17°24'6.74" 78°21'20.10"
c9 17°24'5.40" 78°21'17,78"
C10 | 17°24'5.51" 78'21'15.94'

P L
A
MLpuctiyh udh

AN Mermrements
we In Meten

FTL LIMIT LINE |
BUFFER ZONES M | iz
SY.NO LINE

FTL AREA-Ac-08-00Gts.
(As per Toposheet)

18 Sub-Division, |

nginas

cuchd



-

Wwwur =

(A s :/

\

‘v\.

T aiaeng
e

e o
Y

-5

haalt S

ebag ae.
»-u-\.

4

N ,“ﬁ
Sy

-,

Yia,
>
A, :

.."

’
e

N‘.‘v‘_.l

g

7:~-’~..;.

R UESNGY

~

A
, %@ N
aind

:: O

i *,

__52, - wxi

z.w«% DeaLS 29209

_J,/L..:.rr; 1r.!il.i|1-|.k /s Te

~

~




Annexure-2

A én:ﬁ s%i
REVENUE SURVEY, SETTLEMENT (RYOT-WAR!I) & LANDRECOR sospr A.P.
ORIGINAL SHETWAR

% VIZMGE /oj/"’bf;luq hl»k?\
DS BB e
. by . _\: 0 u::;usn‘?rmlljl !imfcn
g e &k § y , |p TR
| 24 & \% é ¥ 4 Dny
NISTHEE N
IR I NAME of kngTEOAR | {7 | 0 &
w5 0% | » < o - N 1 N} NREA DARYy mrry»v—
:‘{‘g’ Qng') @ \§ wEordab R ,5 [)3 nb Sboveo: | groe e
1 a2 5|3 5 | A Y |5 € e e |7 7le g2 L4
e ) "{J/‘Z 7\(\/ \(\_/
K w &y ¢ é M
' o l N_>" |o-2
| : !
J N
. L]
oL
_)Sh) =T\f> U-—G\Q\)gﬂ%u_ o~ﬂ(\ -0
L3 ) &
] 56 1w &J\fﬂd
+5 IOLZ 5 TSN\

, l
0307 |-aa> n&—b’f;;_\ —n’n"di
|

|

|

|

|

| L1
| | gp—_
g i e o s N
| L !
| L
:JS; g('d' I | o a\! - Jgt-ad\ | ,
| {\9 \ J, ! “AT'E h I}fmﬁ
L _L_ ‘. Q B ‘ o



As
REVENUE: SURVEY, SETTLEMENT ( RYOT-WARI) & LANDRECORDSDEPT: A. PR
: 0~
ORll‘iI/NALgs.lj‘éTWAR f fnl quin o]
VilLyck t3lua
0S BB e R
. E . “"1' 0 i’f,, ;ﬂu; oF mf:(‘“aéﬂtm
18,58 S [0,
SN 3 % N w
NG g Gl NAME of KKRTEDAR AN b
a2 > e A oSt - 1 K % | aren - |pay |[asswssm-
5?3 L p%’ @ \g W Bttt }9 3 03 nb SEores- m:v 's'Na;
L o R 53 ) i“— ¥ |5 «“la & |7 ? a8 J|e r
' \ T
~ (
sg] e
AT L B S L A ke
« : ~ . i ‘ : !
| - *
\
C. -
V€90, L ranttS (G 4y .
JJBO T s e ('?m\_ L v 3-52 o
' D93 |32 7 3{
L
| l : |
}"(5(5,, (unM( CJ“ Ty %" 0 i
2 \ ¢ o ¥ -
— ' . 5 - - 3 °'”3‘°‘ -
T e e
| l . .
: . g 1 ) :
_D/t\: f;gj—:;‘}“ C»\ 1}4‘ M& ‘”-v e 9]1‘6._) /,]’ ' ’ / / !
fo fmpere L 2] LA
| ‘ o |
- ! : l . |
( ¢ ( - ! 3 ’ “, ’
- \)‘ 384 LA A X il Lo = )
_*'?_2.2 !ﬁ dk\)‘»_ (,] “ Mé@ ( au,: LD,Q ' %‘34\ _ 2_?,@ A3 7 21
- “AnrrEJs:rEqu
il v i § S G SO ot mimem
) \ ! |
‘ (‘ . / i | ]l
O Qi paRw S | T |
’ (W n ﬁf{ ; ' | |
1833 A . C\, O [ ese e homnapo|
IR | o ap-c|

Q\Ztan,t Dxrectdr

Iy




S— ._.lr~__ ) R B
v | 9 Y
| i B ﬁl Yy
2 ole k| & 4
Q [ | d
s bR e X &
o ) o QN , ; -
& a0 f | VAME ofF KHATEDAR 34
N [0 TN | . , 6 27
!5:,"“ ‘QU ;".-) & % i Wedravdoar, - ‘6 ‘-,?
a o “ N ! '\‘, N ! }\ 113
—_— e —_—
I R s
{...'_ — —_—n —-—.‘*—»-*::‘.‘——7\— — __—‘ﬁ._mna:;‘b;t‘_’ == X

ORIGINAL SHETWAR
L=
DS Bevoaols

f'.- _‘ﬂ/ s ‘](/(ﬂ

4

Cillagk

vy,

4 BJH Q(\f\,

REVENUE SURVEY, SETTLEMENT ( RyoT. WARN & LAND

14

ECORDSDEPT: A.¢
-/’MA‘

talyq

graovi?

| LIETAILG OF ASSESspemT

}*s(;{)}t‘w’hpﬂ/ ({n )

l
4 D"/
i" | B -U'J(;), h-'
o T 1
Uy AREA ARy | A3SESS.
[ EnT
Y} Séneeo Qo dnp

I

R

|

; , " -7 N s -,

!‘ o "‘l f\ .‘.‘:‘ J)_\‘) :{\/'Tﬁ (g /zq ;3— (7]/_ o-n,,-/4r >-7
—! 1 .-LL;‘-';’<*' <K ~ Sx\(\ e . |

j J ; T NATIN PV De— "J‘W% . |

! I |

,; ‘ - ]

e |

| [ | | ‘

: | | . N+ %
gt R e D 3TN oToele s

BESEE AN

533 . . SR
422 N { e 'H‘l'ugg < Q\N )
! | |
} | | i@‘
! | | . U
t | !
! ' \
N \/‘)‘/l = - (
4 - { / "~ y o~ . \ .
a o Nl AV () NGRS Py |
T a5 }/3 (Q,J‘M) S fpie 1R ?
' £
I

. L
o A
-CT r(\ﬁ& _40 Q. "‘Q;D\(‘f }‘ |

4

i

—

e ———

|
/1
!
i
|
I
o




[‘—1’(_6/("4_

AT RYOT.WARI) &) LANDRECORDSDEPT AR

SRIGINAL SHETWAR

)

A

I OSURVEV.SETTL

T NLUL

REY

Ve -

DO

85053080

P

E ©
.S 5

B

]

>
X
N

<

&
S
<

- .
~d
v g
3 N
<t
N

&3

t

ﬁ _ \ W
. mfu |
A\ ﬂp » |
sv || 3T
I L —
| ,_ v
IS /ld a/a |
HJ s.v - 1
t .Dv_yvl).; i
S| -
2 { 31
MHv , m L
AR , | €% | e
aw |1 Lo
] sk gl

Dvary TLO
[T =

N R o
rIay TYL L

—_—

o
<
o
“uwl
— 2
T e
< g
S 2
-~ 2
w O
(ST 7
b3
<
2

o w0 m\manﬂv

Levk) HO LAOL)




7

Y ebuey
B AeANS
v

Qs
r;*:‘p, ; e

pue
«TILLSTLLV
M

|F




3

)
|
MFNU
s

e
s




22

.

o)
9]

o

Annexure-3

B
=
8
(04
g2

)
<

>
=2




R




oA T2

&







WAV INOH Al







— ]
A

Annexure-4

IREARE!

U A

’

308 @’:"550"23 ;’;ngm

THE ANDHRA PRADESH GAZETTE
PART-I EXTRAORDINARY
PUBLISUED BY AUTHORITY

No. 54] ITYDERADBAD, THURSDAY; FEBRAUARY 4, 2010
: NOTIFICATIONS BY GOVERNMENT
——XF b
MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT DEPARTMENT
a) '
RABAD METROPOLITAN

REVISED DRAFT VARIATION TO THE MASTER PLAN OF THEHYDE
RITY FOR CHANGE OF LAND USE OFTHELAND FROM PARTLY
BUFFER ZONE) USE TD

DEVELOPMENTAUTHO
WATER BODY USE AND PARTLY RECREATIONAL (GREEN
;(.AJBNDRANAGAR (M), RR.DISTRICT.

MULTIPURPOSE USE IN POPPALGUDA (V)
[Memo. No. 14566/1, /2005, Municipal Administration & urban D
Whercas, the Metropolitan Commissiorer, Hydéqbad Metropolitan Development Authority has scnt proposals

to the Government for Change of Land usc from Recreational Use and Water body Use o Multipurposc Use Zone in
SyNos.271, 272, 2721, 273, 273-/ 1,274 of Poppalguda (V), Rajendranagar M), R-R District to an extent of Acres
26_'!_5 Gts and rcquested to consider the same. While sending the proposal he has informed that the above site is
covéred by the Master Plan of Hyderabad Outer Ring: Road: Growth Corridor approved by the Governmeat in
cdléctor, R.R. District in his Letter

G.O.Ms. No. 470 M.A dr.09. 07.2008.
And whereas, he has further informed that (he ?Ir)i;(ric(
; sneuquired through Deputy Collector &

No. E1/2792/2008, dated. 17.07.2008 has reported that e mattér has got been

Tahsildar, Rajencranagar Mandal, Revenue Divisional Officcr, Chievella Division and Executive Engincer, North

Tauks Divisions, Hydcrabad and the'lands in Sy.Nos.27| (o !274 aro patia;Jinds and there are no water bodies
Numbers as per Revenue Reeapds, | 2

existing in the said Survey
And whercas, the Government alter careful examipgtion‘of (he matt

¢ by cxercising the powers conferred undeg syb-section (1) 0
8. -

av;'lopmcnl, Ist Febrauary, 2010.)

¢r, bave proposed 1o consider the above
['Section 15 of Hyderabad Metropolitan

change of Iand us
Development ‘Audhority Act, 2008 (Act No. 8 O£ 200),
Now, therefore, the following draft variation 10 8 lagg 56 envisoged i ihe notified Mastee Plan for Hydcrabad
ers conferred by sub-scction (1) o’

hich is proposed |
d In exerolse of the POV
Development Autligpigy Act, 2008 (AS! No. § 0r2008).
Accordingly a notice is hereby given hat the drapy v ¢ ket | siderati i
, 1 J variatlon will be (aket 1nlo considerativn after expiry of
fifteen ¢ ,Mugo’ m i date of ?bl:‘:;:ion of ihe uo(lﬂ«?au,n o iho Andlra p‘;n’dc’sfl_-Gazcnc and that any OG)eTITGRS or
;uggcsgom ich may be n:c‘nvc y lm gL}‘ person wily tespect thereto before expity of suid period will be considered
by the Government of Audlira Pradesh, Objections o supguions should bo addressed to the Principal Secretary to

Outer Ring Road Growth Cayridor, W
Section 15 of Hydcrabad Mctropolitan

G 856. ()

- Scanned by CamScanner




ANDHRA PRADESY
//\ * GAZET fﬂ/ ctariat, Andhra Pradest 5
2 Adminisration and Urbay, Development pepart® nl, Seer radesh Hydcrab.( ‘

Govemmcnl. Municipal

_500 022.
DRART v pyyfOR
V), Rn)cndmmgar (M), R.R. District to

Y1, (

(o in SyNos271, 272,21 273/ algud?

e.u::zfs:l\ccrcsz 35 s, the boundmcgof \vlur:hafc7 - ”’:f f gul edule helow, which is presently carmarked

o body usc and Partly Rcac(\lmnal (green t:,v(crn gone) 15¢ in the notificd Master Plan of Hydcrabad
¢t wulnpurposc Usc zone, subject to the

for Partly Water y
Outer Ring Read Growth Corrdor, s "°L“~E2"£i°d lo be dcnz“"“‘d Lk
following conditions; pamely: - PN e

ropolitan Development Authority as

ﬁ—(hniﬂmﬁﬁaﬁm“" pay de"d@mcnl charges o ”ydernbad Met

per rules in foree, before issue °f(ﬁnal orders,
5 that the applicant shall pay b1lanc%proc855mg [ce to Hydcrﬂb“d Metropolitan Development Authority

ORDINARY i G

before issue of final orders. g*
N
3. thatthe development charges are "°§P5“d W he orders of change of land use i
k : illb

withdrawn without any further ﬂ°(lce ithin thirty. dqys. the ng .

4. that the applicants shall obtain pnor'l,em“ ss
ion from H dcmbad Mctropohtan Development Authority

before undcrtaking any dcveloprecm in the site und}t’:r Jrr—.

5. thatthe
ic owners / applicants shall ]‘a“dOVer the areas affcctcd under the notificd roads to the local bodies

at frec of cost,
that thi
athe owners / applicants shall dWClOP the roads free of cost as may be required by the local autherity.

i th
7 lﬂ;:me Uﬁcl:ni :na:l:u;t::m: l;[;;éts shall be scrupulously examined by the concemed authorities i.c.,
iy dDe\'ccvdopx:n p—— ::onesa umctpal Coq;oratmns / Miticipalities bfore issue af building permis-
e ndii} must be ensurcd hat the best financial interests of the Govemment
8. xul:i g: above cl;angc of land use %subjectto the condltmns that may be applicable under the Ceiling Act.
e La‘;‘;"‘é:h:ng:::::nif:ss:?! T:Stgmskb;]v iﬂr any misrepresentation will rcgnrd to’ ownership/
¢ and they will be
Scomant of change o and ot e B&s‘;d responsible for any damage claimed by any one on
10.  that the change of land use shall A3tibe uscd as the proof of any title of the land.
1. g:t :llac Ch‘fie :‘f Land Use dg{s‘ not bar any public agency including Hyderabad Metropolitan
, sopmm uthority / Local Au(hpnty to acquire land for any public purpose as per Law.
., that Special Dcvelopmcnl Regulahons of ORR Growtli
1 Comd ) d
development permission within 10 fcct from watcr pipe linc. ey Lo bl appllcablc e
13.  the actual extent of land in eachiSurve
y Number shal] ,
Development Authority before i issue of confirmation orders, b Gl byl EmEeE S

qcn 4'v( LE QF BOUNDARIRS
NORTIL: Sy, No, 276 ng}’oppnlguda Village,
SOUTH : Gandipet \Vg er Pipe Line Road,
CBAST @ SyNos.27¢! ’-274 of Poppalguda Villaye,
WEST : Sy.No27) part q{ Poppalaguda Village 5y Nala

T.5. APPARAOQ,
Principal Secretary 10 Governmeit
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GOVERNMENT OFF ANDHRA PRADESH
IRRIGATION &CAD DEPARTMENT

trom "r‘o . -

SV Ajay Kumae, B, Taoh,, he Metropolitan Commissioner,
Executiva Englneusr(FAC), HMDA,

North Tanks Division, Tarnaka,

1" Floor, Buddha Bhavan, Hyderabad.

M.G.Road, Secundearabad.

Lr.No,EE/NTD/IDB/DEE}HDI2013/ 1 28| /1)  Dt,06-08.2013.
Sir,

Sub:  HMDA - Plg Dept - Change of land use from partly water body use
in Sy.N0.271,272,272/1,273,273/1 and 274 of Poppalaguda(V).
Rajendranagar(M), R.R.District to an extent of Ac.28.35 Gts -

Request for issue of NOC and latest report — Submission of latest
report — Reg.

Ref:- 1. Metropolitan Commissioner, HMDA

Lr.No.5324/MP1/Plg/HMDA/2008, Dt.11.01.2013.

2. Application Dt.04.04.2008 of M/S Demi Realtors represented by
Sri.D.S.Karunakar Reddy, Managing Director.

3. Government D.0.Lr.No.14566/J1/2008, Dt.27.11.2012.

4. Joint Collector, R.R.District Lr.No.E1/2792/2008, Dt.17.07.2008

5. RDO., Chevella Lr.No.D/1854/2008, Dt.21.05.2008.

6. T.0.Lr.No.DB/EE/NTD/911, Dt.24.05.2008
addressed to District Collactor, R.R.District.

7. T.0.Lt.No.EE/NTD/DB/DEE3/HD/2013/143, Dt.24.01.2013
addressed to Dy.Collector & Tahsildar, Rajendranagar(M).

8. Superintending Engineer, HLAWBMC, Hyderabad
Inspection Note Dt.30.07.2013.

9.0.E.E/SD3 Lr.No.DEE/SD3/NTD/2013/56/2, Dt.05.08.2013.

&8&&

I invite kind attention to the reference 1* cited wherein the Metropolitan
Commissioner, HMDA instructed to submit latest reports from the Irngation

Department for the site under roference in order to examine the above issue.

In view of the above, it is to submit that M/S Demi Realtors represented

by Sr.D.S Karunakar Reddy, Managing Director seeking change of land usc

from panly water bady usu and paitly recreation (Green buffar zone) usc to
mullipurpose use in Sy.Na271 to 2/4 of Poppal

aguda(V), Rajendranagar(M),
RR.District Lo an extent of Ac.26.735

Ols vido ference 2™ ciled.



went in lte letter directed the Metropolitan Commissionaf
The Govemn

N/ DA to obtain latest rep 8 \

reference 3" cited vide Annexure - |

In this connection, a letter has been addressed to the Depuly Collector g,

i .02.20 i
Tahsildar, Rajendranagar(M) for attending joint inspection on 02.02.2013 vide
reference 7™ cited vide Annexure - |l

The Deputy Executive Engineer has inspected the site on 31.5.2013 along

with the concerned A.E. and Mandal surveyor and verified the said site and
reparted the following observations,

1.

2.

There is a Bulakpur nala (disused nala) which is flowing from the western
side of the site and passing along the northern boundary of the site.
There is a BT road on the southem side of the existing survey numbers

with Gandipet water conduit line and Manjeera Water pipe line on either
side of it.

There is outer fing road and service road on the western side of said
survey numbers.

The disused nala which is flowing from the west side of the site was

disturbed due to the construction of the ORR and service road. A culvert

was constructed, but the continuity of the nala is not maintained due to

which the water is not flowing into the nala instea

Vit is flowing into the
said site and stagnating in the low lying area of the site.

canal), whose continuity was disturbed at the time of construction of ORR
and service road without connecling the Bulk

apur nala, owing to which
waler is stagnaling in the said sile.



Further, | am to submil that this office vide reference 6" cited ( vide
Annexure = |Il ) submitted a detalled report to the District Collector, R.R.Districl
wherein it was stated that the Daputy Exacutive Engineer, Sub Division No.1 of
this division along with Mandal Surveyor of Rajendranagar(M) have inspected the
site in Sy.Nos.271 to 274 on 08.05.2008 and reported that as per physical
verification at Sy.N0s.271 to 274 of Poppalaguda(V), there are no water bodies
existing in the said survey numbers, Further, the Depuly Execulive Engineer has
reported that along the periphery of north of the said survey numbers Bulkapur
nala is passing and at the south of the survey numbers road and pipe line is

existing.

Further, It is to submit that, the Joint Collector — I, R.R.District in his letter
vide reference 4™ cited ( vide Annexure — IV ) stated that the land in Sy.Nos.271
to 274 total extent Ac.26-35 Gts of Poppalaguda(V), Rajendranagar(M),
R.R.District are patta lands and that there are no water bodies existing in the
said survey number as per revenue records.

The Special Grade Deputy Collector and Revenue Division Officer,
Chevella Division in his letter vide reference 5™ cited ( vide Annexure - V ) stated
that the land bearing Sy.Nos.271 to 274 as per pahani of Poppalaguda(V) for the
year 2004-05 recorded as patta lands, and that there are no endowment lands.
There are no tanks or structures in the above lands and there are no Inam lands.

Based on the strength of the inspection notes of the Superintending
Enginee, HL & WBM Circle, Hyderabad, the reports of the Joint Collector , RR
District vide reference 4" cited, the report of the Special Deputy Collector & RDO
Chevella vide reference 5 cited and in continuation of the report of this office
submitted vide reference 6" cited, it is reported that the nala course shall be
maintained as green buffer zone and no building activity other than recreation
use shall be carried out within 9 m from the defined boundary of the nala duly
following the G.O.Ms. no. 188 dt 7.4.2012 scrupulously along the northern
periphery of the site and further bulfer from the conduit shall be maintainad as

per G.O.Ms. no. 111 dt 8.3.1996 along the southarn periphery of the site. (Sketch
vide Annexure - \/| )

A g



(s

Vs 3@
An underlaking on Rs 100/ non-judiclal stamp paper duly Specityi,

h,
conditions to he followad/accapted by the applicant Sri.0.S Karunaka, rc«m,;’
Y
Managing Director to his affect has haan oblained from the applicant ang |, Cop,
of tha sama is harewith appandad vide Annaxure - Vi) .
This s submitted for favour of kind infornation and for taking fuene, ¢
\.
necessary action in tha matter

L 4

Endl:- 1. Annexures - | to VI

Yours faithfully,

» 4

(@" JAMEZ

S ol
Executive Engineer,
North Tanks Division,

Hyderabad%/
1.

Copy submitted to the Superi i i '
¢ perintending Engineer, HLAWBM Circle,
A (l-:lgderabad with refgrence to his inspection note dt:.30.07.2013.
o Py to M/S Demi Realtors represented by Sri.D.S.Karunakar Reddy,
3 ::agntng ltJ':recg)r with reference to his application Dt.04.04.2008
. y 0 the Deputy Executive Engi - divisi :
oMl u ngineer, Sub- division no. 3 for
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i, O
B3 | IRRIGATION & O AT

:l:, ::T:‘ R‘m Reddy . /g‘ Phootﬂx U'Obn{’e
’ . 1] (Y

A ﬁnou'l’rlvuta !Qfd, g
Executivé Bnglier, laGAp,p, POt N5, 1930, Road No, 45, Jugiite sy,
LB Divislon, Hyderabd, Hyde s

Lr. No:BE/IB/HYD/DIy/ ND/p2/2040:34L =11 |

— Dt ) 12.2070,
Gentleman,

e A L_\_L)

Sub: -I&CADD -~ Minor lrﬁgat'ion_ - Ranga Reddy Di“tr{Ct - NQC. for
Survey Nos. 271 to 274 situatéd at Puppalguify Viliage, Gandipet
Mandal, Ranga Reddy District —.‘lnformanonsubr'_n.‘it'tcc_i -Reg.

Reli- The CE/MI/KB/Hyd; Memio No..DCE-I/ OT1/AEES/RR) Puppalguda

~ (V). Gandipet (M)/2020:1,.D. L2020 i T TRE

R LA

Wi reference 1o Gy

| Pervillagemap, R .
=iy Thi% informatios is provided to yoy SRR |
Trpioagincozy e e ora oy eryourrequest to Engineer:is Ghisr ’
maat,ion;-H.Yde{abad.A o ' 'p YL Teque gineer-In Chng,
S o . Yours faithfully, _
. . --’ L .. ° . N '
Executiye E ineer, 1& CAA}:} O
LB, Division, Hyderabad,
L . T )N"')-\) %\‘/’
Tyt

Scanned by CamScanner




Annexure-7

®

ENT OF TELANGANA
GOVERNMAB STRA(:TD
Municipa) Adminjst evelopmen Deparimeny _ TSIC Inciyg)
hoenix |7 p, /'Z"é’é‘s&.o‘c’;?&? Ig Gachibowli, Narsing| ¢ p ol M,
Gachibowi|

: Ppalaguda Villages in
- Nolificalion — Orders |
d Puppalaguda [ALA = NO = 1SSUed,
MUNICIPAL ADMinTs ne ATION & URBAN DEVELOPMENT (Plg i) DEPARTHENT
G.0Ms.No.24 Dated: 05.09.2019
Read the following:; .
1. Go. Ms. No, 196, D (12) Department, dateq 24-07-2
2 con  MA & UD (12)

017.
‘Ms.No.20, MAUD Plg.l-2) Department, Dated: 17.04.20
3. GoMm ety

18,
8-No.29, PR&RD Dept, Dated; 01.06.2018 .
4. From veamp, Tsic., Lt-No.10167S/TSHCILACInclusion of agjaeeny lands/2017,
Dated: 15.07.2019, { :
<O><<>>
ORDER:. )
In the letter 4

read above the Vice Chaimman & Managing Director, Telangana
al Infrastructure Cororation (TSIIC) h
Authority (ALA) Gach

3s slated that Industrial Area Local
ibowli has been notified as IALA vide G.O.Ms.No.iQG, Dated:
21.07.2017 of MA & ) isi

2. . The Vice Chairman & Managing Director, TSIIC has also stated that M/s Phoenix
Group have represented to Include thelr lands located In Sy.Nos.37(p), 40(P) 45(P) 47
(P) of Gachibowli (v), Serilingampafy (M), Sy.No.186 of Narsingi (V) Gandipet (M)
Ranga Reddy Dist., and Sy.No.271,272, 27211, 273, 27311, 274 of Puppalaguda (v)
Gandipet (M), Ranga Reddy Dist,, in Gachibowli IALA and Puppalaguda IALA for
developing IT Parks / SEZs / IT ITES office spaces as the said lands are adjacent to
Gachibowli IALA and Puppalaguda |ALA (Industrial Townships).

3. . In the circumstances read aboye, Govemment after careful examination of the
matter have considered the request of the \fice Chaiman & Managing Director, TSIIC
and accordingly the following notficalon s issyed and same shall be published in the
Extra-ordinary issue of the Telangang Gizeue, dated 06.09.2019. )

. OTIFICATION
In exercise of the powers

conferred ynder the provisions of Arlicle 243-Q of
Constitution of India, Governor of Tel
Industrial Townshj

i ana hereby nolify the followlpg 2)Ir Pgrks as
ps and include ant‘:rne in t?{eyadjoinlng Industrial Townships (as
Indicated in Col. 6) ‘which w, ® “Under nolifed as Industrial Townships Iy
G.0.Ms.No.196, MA dt: 21.7.2017 a

0d G.0.Ms.N0.20, MA Dated: 17.04.2018 and
G.0.Ms.No.29, PR&RD Dated: 01_00'231 G.OMs
to time, L

8 and also subsequently amended from time

[ [ Nameofthe
Delallg o adjoining
8. | Name of the IT Village, Extent In notified
No. Park Mandalang | SyNo. | acoon Gts) | Industlal
Distrigy Townships
1 2

AWy

3 8
O ~g7— | AG T35 v

1| ITparkSEZ | Serlinggrl (V) [ 37(p), | AC 135G

woally| gop) |
by Phoenix Ranga R (P) C 8-19 Gt
Group, Oistigy | 45(P A
~ -

47 (P) Ac1d-14 45
R BRI

R

Gachibowli




" 2 “/—’I_ — \ L
N-\.__ T 186 '1/
arsingl (V)
g;lr?dlpel (M)
IT park/SEZ by 9a Reddy ool | PUppalagygq,

-~~,~D\|§!u_,.. - 2’7’
Puppaiaguda 927211 | Ac0-18 Gt
 Candipol | 2725731 | Ac 639 Gt
M) Ranga | 27970 | Aq 8.38 gt
Reddy Dit, | Ac 9-17 Gt
Ac 0-22 Gt

Phoenix Group

(BY ORDER AND IN THE Naw oF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR

. PRINCIPAL SECRETARY TO GOVERNMENT

5 .
The Commissioner of Printing, Stationery & Stores Purchase, Hyderabad.
The Vice Chairman & Managing Director, Telangana State Industrial Infrastructure

Corporation Limited.

The Metropolitan Commissioner, :
Hyderabad Metropolitan Development Authority, Hyderabad.
The Director of Municipal Administration, Hyderabad
The Director Town & Country Planning, Hyderabad .
The Commissioner, Greater Hyderabad Municipal Corporation, Hyderabad
The Managing Director,
Hyderabad Metropolitan Water Supply & Sewerage Board
The Transco /Genco/ Central Power Distibution Company Limited.
The Industries & Commerce Department, Telangana Secretariat.
The Panchayat Raj & Rural Development Department, Telangana Secretariat.
The Energy Department, Telangana Secretariat, )
The Member Secretary, Telangana State Pollution Control Board.
The Home Department, Telangana Secretariat,

The Director General, Fire Services, Telangana,
The Law Department, Telangana Secretariat.
The Principal Secretary to Governor, Telangana State,
Copy to: -

The PS to Principal Secretary to C.M.
The P.S. to Chief Secretary to Gowt.

The OSD to Minister (MA).
The PS to Pr. Secretary to Govt., MASUD Department. (i)
SF/sC. o

JIFORWARDED ::BY:: ORDERI/ f@?{//
‘?cno OFFICER

ceanned by CamScanner
i
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@

(Price : T. 5-00.

RIGHTTO
0 INFORMATION *

RLN.I. No.TELMUL/2016/73158.
HISE No. 1051/2017-19, .

Boomn T°2 H(BSw
THE TELANGANA GAZETTE

PART-I EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 176 | HYDERABAD, FRIDAY, SEPTEMBER 6, 2019.

NOTIFICATIONS BY GOVERNMENT

. — e
MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT DEPARTMENT
(Ple. 111)

TSIC INCLUSION OF M/s. PHOENIX T PARK/SEZs LOCATED IN GACHIBOWL], NARSINGI &
/

PUPPALAGUDA VILLAGES N GACHIBOWL! IALA AND PUPPALAGUDA. IALA.
[G.OMs. No. 240, Municipal Administraion and Urban Development (Plg.Il), Stk September, 2019
Lo exercise of the powers conferred undes the provisions of Article 243-Q of Constitution of India, Goverdior
of Tetaogana hercby notfy the following (2) IT Pars s (odustial Townships and include the same i the adjining
Ind T ps (as in Col 6) ‘which were under notified s Industrial Townships in GO.Ms No.196,
MA, Dt:21-07-2017 and GO.Ms.No. 20, MA Dated; 17-04-2018 and GO.Ms.No. 29, PR&RD Dated: 01-06-2018
and also subsequently amended from tim

€10 time,
S Nameofthe!T | Dealsof SyNo. Extentin Name of the
No. |Purk Vilge, ' (Acres-Gts) | adjolning
Mandal ang notified industrial
OAsie ) Townships (IALA)
: 2 ’ q 5 5
[ IT Park/SEZ Gachiboy|
by Phoenix semu.,.,,,,-,m :m AC135Gt Gachibowli
Gr Ranga R —_—
I ” b |_GO_| ACEBG
47(P) AC 14-14.45Gt
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2| T ParisSEZ Nersingi () 186 Ac. 105 Gy
b’ Mi G.ﬂdipet (M)
Oy Ranga Reddy
Distrieg Puppalaguda
Puppalagudy m Ac 0216 Gt
Village M2Ul | AcO-I8Gt
Glndlpel(M) 2732201 Ac 639Gt
Ranga Reddy 74 Ao 8-38 Gt
Distriy Ac9-17Gt
__L_“H _ J Ac0-22Gt
ARVIND KUMAR,
Principal Secretary to Government.
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GOVERNMENT OF TELANGANA
ABSTRACT

MA & UD Department - Hyderabad Metropolitan Development Authority -Change of land
use of the land from Partly Water body use and Partly Recreational (green buffer zone)
use to Multipurpose use in Sy.Nos.271, 272, 272/1, 273, 273/1, 274 of Poppalguda (V),
Rajendranagar (M), R.R.District to an extent of Acres 26.35 Gts — Confirmation of Draft
variation - Notification - Issued.

MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT (Plg.I(1)) DEPARTMENT

G.0.Ms.No.260 Dated:26.10.2019.
Read the following:-

1. From the MC.HMDA Lr. No.5324/MP1/ Plg/H/ 2008, dated: 28.08.2008.
2 Lr. No. E1/2792/2008, dated: 17.7.2008 of Jt. Collector, RR Dist.

3. Minutes of the Change of Land Use Committee meeting held on
30.8.2008

Government Memo No. 14566/ 11/2008, dated: 30.08.2008
Government Is No 14566/11/2008, dated: 26.11.2008.

From the MC.HMDA Lr. No.5324/MP1/ Plg/HMDA/2008, dt: 27.10.2009.
Government Memo No. 14566/ 11/2008, dated: 1.2.2010

Lr. No. EE/NTD/DB/DEE3/HD/2013/1281/1/26, dt: 6.8.2013 of EE,
Irrigation,

Govt. Lr No.14566/Plg.I(1)/2008, dated:30.07.2019

From the MC.HMDA Lr. No.5324/MP1/Plg/H/2008, dated: 05.10.2019.

<<<>>>
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ORDER:

The draft variation to the land use envisaged in the Master Plan of Hyderabad
Outer Ring Road Growth Corridor approved by the Government in G.0.Ms No.470 MA
dt.09.07.2008, issued in Government Memo 7% read above, was published in the
extraordinary issue of the Telangana Gazette dated: 04.02.2010. Objections or
suggestions received from the public within the stipulated period have been examined
and disposed off. It is reported by the Metropolitan Commissioner, Hyderabad
Metropolitan Development Authority, Hyderabad that the applicant has paid an amount of
Rs.2,17,51,550/- (Rupees Two Crores Seventeen Lakhs Fifty one Thousand Five Hundred
and Fifty only) {i.e., Total paid Rs.2,18,31,550/- through Ch. No. 17863 dt: 05.09.2019 -
Rs.80,000/- Processing charges} towards conversion charges. Hence, the draft variation is
confirmed. :
2. The following notification shall be published in the next issue of Extra-ordinary

Telangana Gazette.

3. The Metropolitan Commissioner, Hyderabad Metropolitan Development Authority,
Hyderabad shall publish a notice in newspapers as specified in sub-section (4) of Section
15 of HMDA Act, 2008 on or before the date of Gazette Notification and furnish the copies

of same to the Government.
NOTIFICATION

In exercise of the powers conferred by sub-section (1) of section 15 of Hyderabad
Metropolitan Development Authority Act, 2008 (Act No. 8 of 2008), the Government
hereby makes the following variation to the land use envisaged in the in the Master Plan
of Hyderabad Outer Ring Road Growth Corridor approved by the Government in G.0.Ms
No.470 MA dt.09.07.2008, as required by sub-section (1) of the said section.

VARIATION

The site in Sy.Nos. 271, 272, 272/1, 273, 273/ 1, 274 of Poppalguda v)
Rajendranagar (M), R.R District to an extent of Acres 26.35 Gts, the boundaries of which
are given in the schedule below, which is presently earmarked for Partly Water body use
and Partly Recreational (green buffer zone) use in the notified Master Plan of Hyderabad
Outer Ring Road Growth Corridor approved by the Government in G.O. Ms No. 470 mA
dt.09.07.2008, is now designated as Multipurpose Use zone since as per the remarks of
Joint Collector & EE Irrigation the above Sy Nos are patta lands and as per Revenye
records there is no waterbody in the above survey numbers, subject to the following

conditions: namely
Contd.. >
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1. that the applicant shall obtain prior permission from Hyderabad Metropolitan Development
Authority before undertaking any development in the site under reference.

2. that the owners / applicants shall handover the areas affected under the notified roads to
the local bodies at free of cost.

3. that the owners / applicants shall develop the roads free of cost as may be required by
the local authority.

4. that the title and land ceiling aspects shall be scrupulously examined by the concerned
authorities i e . Urban Development Authorities / Municipal Corporations / Municipalities
before issue of building permission / development permission, and it must be ensured
that the best financial interests of the Government are preserved.

5. that the above change of land use is subject to the conditions that may be applicable
under the Ceiling Act.

6 that the owners / applicants are solely responsible for any misrepresentation with regard
to ownership / title, Land Ceiling Clearances etc., and they will be responsible for any
damage claimed by any one on account of change of land use proposed.

7. that the change of land use shall not be used as the proof of any title of the land.

8. that the Change of Land Use does not bar any public agency including Hyderabad
Metropolitan Development Authority / Local Authority to acquire land for any public
purpose as per Law.

9. that Special Development Regulations of ORR Growth Corridor Master Plan shall be
applicable and no development permission within 100 feet from water pipe line.

10. the actual extent of land in each Survey Number shall be conferred by Hyderabad
Metropolitan Development Authority before issue of confirmation orders.

SCHEDULE OF BOUNDARIES
NORTH ..  Sy. No. 276 of Poppalguda Village
SOUTH .. Gandipet Water Pipe Line Road.
EAST Sy.Nos. 276 & 274 of Poppalguda Village.
WEST .. Sy. No 271 part of Poppalaguda Village and Nala.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)

ARVIND KUMAR
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Commissioner of Printing, Stationery & Stores Purchase, Hyderabad.

The Metropolitan Commissioner,
Hyderabad Metropolitan Development Authority, Hyderabad.
The Commissioner, Greater Hyderabad Municipal Corporation, Hyderabad
Copy to:
The individual through the Metropolitan Commissioner, Hyderabad
Metropolitan Development Authority, Hyderabad.
The Special Officer and Competent Authority,
Urban Land Ceiling, Hyderabad. (in name cover)
The District Collector, Ranga Reddy District.

f /Sc. p
s //FORWARDED BY ORDER// %A\/

CTION OFFICER
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Stk Lovel EavlatmenLIMACt Assessmont g
tale Lovel a0y s Stage '_A%Msﬂm\
Govertiment of [udia
Laviconrent Forey(s & Climag
Ministry of SL@muggng. I‘!ygcggba&}zi

A3, Induslriol Bt
DY RBGD. POST WITILACK DU

Order No, sslmvrsmLmRn-sml;Qﬂh Dt:06.08.2020

Sub: SELAA, TS - i, phoenlx Global Spices Pyt 11q, g No.272/1, 2731
Puppalguda (v), Gandipe! (. Rangarcddy Distriy " Environments]
learance - [ssyed — Reg, }

I This has reference to your application subinitted online on 13.06.2020 (proposal no.

SLATGIMIS/IS7401/2020) received on 16.06.2020, sceking Environmental Clearance for the
Proposed Construction projoet titled M/s, Phoenix GIoImI.Spnccn Pyt Ltd,, 8y, No.272/1,
73N, Puppalguda V), Gandipet (M), Rnngum{dy District. The capital cost of the project
is Rs. 1100 Crores, The proposed sito falls within the [0 km radiyg of Himayatsagar and
Osmansagar Laks, But, the above villago is not 4isted in the 84 list of villages within [0km
catchment area of Himayatsagar and Osmansagar Lakes, as mentioned i the G.0.Ms.No. 111
M, dt 08.03.1996 issued by the MA&UD Dept., Govt. of AP (Combined State).

. Itis noted that the proposal is for Commercial Office Complex construction project in a tatal

plot area of about 42491.65 Sq.m, Out of that, area affected by Road widening is 3192.77,
Green arca is 4502.15 Sq.m & Green Area on Podium is 14812.83 Sq.m. The total Built-up
area is 6,15,358.45 Sq.m. The Project consists of Commercial Office Complex with 3 Towers-
1,2 & 3 (6 Basements + Ground Floor with Mezzanine + 30 Upper Floors). It i also noted that
Parking arca to be provided is 1,95,624,41 Sq.m.,, (46.6%) in Basements to park about 4000
four wheelers and 2000 two wheclers. The amenities (o be provided include Sewage Treatment
Plant (STP), Community Centre, MSW Scgregation point. The total power requirement of the
project will be met from TSCPDCL. [q case'of power failure, power backup shall be provided
through D.G. sets of 25 x 2500 KVA capacities, which will be enclosed type.

The source of fresh water is HMWS&SB, The total water requirement during occupational
stage is 3118 KLD. Out of that, fresh water requirement is 1732 KLD & recycled treated waste
watex is 1386 KLD. Quantity of scwage gencrated is 2772 KD, It is proposed to treat the
sewage in STP of capacity 2800 KLD (1x1050 KLD & 1x1750). The treated waste water will
be used for; Aushing the toilets, HVAC and development of greenery. It was informed that the
excess treated waste water will be discharged into the public sewer lines. The Garbage 10,400
kg/day) gencrated will be sent to Municipal Solid Waste disposal site; STP sludge (277.¢
kg/day) is to be used as manure, used o] and used batteries are to be sent to Authorized
Recyclers. E-waste, if any, will be disposed (o the recyclers/dismantlers authorized by the
TSPCB as per the E-waste Rules.

. The project/ activity is covered under category B of item 8(a) ‘Building & Construction'

projects of the schedule ELA Notification, 2006, and its subseq dmeats and requi
sppraisal at State Level by SEAC/ SEIAA, Telaogana,

. The proposal has been examined and processeq in accordance with EIA Notification, 2006 &

its amendments thereof. The State Level Rxpey Appraisal Comittco (SEAC) examined the
proposal in ils meetings held on 17.06.2020, Ty,, project Is exempted from Public Hearing as it
is a Construction Project. Based on the Information fumished, presentation made by the

and the consultant M/s, Ploneer Bnyiry Laboratorles & Consul:;n;:rl‘v‘t., le,}

d; the Commilice considered (lig!projee; oraposal and recommended for issuo o
g:mnl Clearance, The State Lé\?e,ll’m!}!nvllrsz\énl Iinpact Assessment  Authority
(SEIAA) Telangana in its mccting holy™q," 15072020 examined the proposal and
recommendations of SEAC, Telangana fuy jyy, of Cavironmental Clearunce. Accordingly,
after discussions (n the mattcr and considering iy recommendations of the SEAC, Telangans,
the SEIAA, Telangana heechy accords prjo, Environmentol Clearnuce to the project as
mentioned at Para no, [ under the provisiony o, 'arA Notification 2006 and {ts subscquent

r"'U‘Jluf'lll
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‘Act, 1986 subject to implemeatation of e \
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amendments issued under Enyironment (Prot* A
following specific and generq| conditions- '

A. Specifle Conditlony; » aro sl measiria i _—— .
C(

(i) ™e project proponeny gy provide r(|;| A-"c gervices Act of l.hc Sta;ﬁ::d '::wc"f’“’
per National Building Code/roquired bY fire, from time to time. et, the project
issued by tho loca| ity/Directorate 01 27 ing firc salety from Competent
;m)ponc:l shall lnk:“::i‘:c‘::);:':m‘mmnmoc regarding
Authority 0 required,

o

ission from all relcyant
0 o it ropecnt sl i all e =S o Al e
agencies including (owy planning authonty belo

i ing byelaws.
construction shall b dong jn geoordance Wil th local building by

(iii) The Conseat for Operation (CFOYOccupancy Certificate shall be m;;: /onJy aﬂs
getting necessary pormission for required water supply from HMWSSB/concem

authonity.

(iv) The project proponents woulg devise a monitoring plaa to the satisfaction of l:he State
Pollution Control Board gq 85 to continuously monitor the treated waste water being used

for flushing in terms of foca) coliform and other pathogenic bacteria,

(¥) The project proponents would commission & third party study on the implementation of
conditions related to quality and quantity of recycle and reuse of treated water, efficiency
of treatment systems, quality of treated water being supplied for flushing (specially the
bacterial counts), comparative bacteriological studies from toilet seats using recycled
treated waters and fresh waters for flushing and quality of water being supplied through
Spray faucets attached to tojlet scals.

(vii) Rain water harvesting for roof rua-off shall be implemented. Before recharging pre.
treatment must be done to remove Suspeaded matter, oil and grease. A sump may also be
constructed along with Rain water hmnﬁng pits 10 save water.

(viii) Separate wet and dry bins must be provideq in each unit and at the ground level for
facilitating segregation of waste. Sold wagte shall be segregated into wet garbage and

should be utilized.

() The company shull draw up and Implement comy, . oo o responsibility plan as per the
Company’s Act 0f 2013,

(xi)  As per the Minisiry's Offico Momorandum F.No.22.65/2017-1A.111 dated 1* May 2018,
and proposed by tho Project proponent, (@2%, of project cost) shall be carmarked uader

Pago2ar)y
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Corporate Environ

iR) for the actiyi:
N ment Responsibilily (CER) Witicg

; Sug| a
ADABEmEn, Solar Sveet Ligh, Drining V0 neTa;l‘ti‘ ::::pa Rain Wyjer mm;:le
Training & Education and Avenyg Plantation ' o'cdl il . posed ynge CBR
shall be restricled t0 the affected aren mund the PLJ m- ‘ Ic Clige pog;
under the CER shal| g trenled as projec and slmll“c IfOItllTCd. ' Monioring repor
shall be submitted 10 the reglonal offico 6s 8 P © il yearly ompliance feport, and 1o
the District Collcctor, |y should bo posted on e website of the projeey

Proponent,
B. Stondard Conditions:.

Shmlory compliance;

i+ The project proponeat shall gbtan all nEcessery clearang

) ¢ e/permission from all
relevant agencies including fown planning authority before commencement of

work. All the construction shall be done in accordance With the local building
byelaws.

ii. The proponent shall: not discharge any wasle water olside
eir project's oullet | connccted lo public sewer line
reuse 100% of treated wasic water within the projec
WALTA Act and the water consumption shall be as Pec permissions granted by
the Concemned Authorities; conform to the provisions [aid under the Real Estate
(Regulation & Development) Act, 2016 issucd by the Miaistry of Law & Justice,
Gol& its subsequent amendments (ifany); adopt green building concepls and use
vencwable eacrgy by adopting Energy Conservation practices, Energy efficient
practices & Energy audit practices, elc.,

the premises until
and till such time they will
! premises; conform to the

iii. The approval of the Competent Authority shall be obtained for structural safety of
buildings due to

carthquakes, adequacy of fire fighting cquipment etc. As per
National Building Code includi

g protection s from lightening etc.
iv. The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1980, in case of the diversion of forest land for no-forest
purpose involved in the project.

V. The project proponent shall obtain the necessary permisslon for drnwl}nf ground
water / surface water required for the project from the competent authority.

vi. A cettificate of adequacy of available power from the ageacy suppl)jing power to
the project along with the load allowed for the project should be obtained.

vii. All other statutory clearances such es the ‘approvals for storage of diesel from
Chicf Controller of Explosives, Fire Department, Civil Aviation Dc?mment shall
be obtained, as applicable, by Project proponents from the respective competent
authorities,

viii. The provisions of the Solig Waste Management Rules, 2016, e-Waste
(Managemeat) Rules, 2016, and the, pjastics Wastc Management Rules, 2016,
shall be followed. ‘

ix. The project proponent shll follow hy ECBC/ECBC-R peescribed by Bureau of
Energy Efficiency, Ministry of Poyer strictly.

1l. Alr quality monitoriug and Preservation;

i, Nolification GSR 94(E) dated 250) 5015 of MBF&CC regarding Mundatory
Implementation of Dust Miligajg, Measures for Construction and Demolition
Actlvities for proj quiring Eny; \ Cl shall be complied with,

ii A management plan shall be Urawn yp and implemented to contain the current
exceedance in abienl air Quality at 1o gire.

Page 3 ur 1y
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j| system to carryout Ambient Air Quality
’ arameters relevant 1o the main pollutapts

iis. — The project proponcat shall ..ns p ind directi
PO s ori00 ind and downwind directions during

vii.

monitoring for common/it™cdng UPWI
released (c.g, i,y qnd PM2
the €onstruction period.
scd ns source of backup power should be of

Diesel power generating 5 pro made under the Eavironment (Protection) Act,
enclosed type and conform 10 rulc-’cu should be equal to the height needed for the
::;iinzc hcigl!l of stack of l‘f’ ; DG scts. Use of low sulphur diesel. The
lotatia orc;,pagty of ulﬂl1 :ymbe gecided within consultation with Sfa.te Pollution
Control g m;: M((?i s::;.uﬂ pipe height shall be as per the provisions of the
Central Polluion ¢onirol Bosrd (CPCB) 7O

Construction sjp, shall be adequitely barricaded before t.hc constmctiotf bcgms
Dust, smoke & other air pollution measures shall be provided for the- building as
well as the site, These messures shall include screens for the building under
construction, copfipuous dust/wind breaking walls all around the site (atlcast 3
roeter height).  platicitarpaulin sheet covers shall be provided for vehicles
bringing in sand, cement, muwram and other construction materials prone to
causing dust pollution at the site as well as taking out debris from the site

Sand, murram, loose soil cement, stored on site shall be covered adequately so as
to preveat dust pollution.

Wet jet shall be provided for grinding and stoae cutting.

Unpaved surfaces aod loose soil shall be adequately sprinkled with water to
suppress dust,

All construction and demolition debris sha!l be stored at the site (and not dumped
on the roads or opcn spaces outside) before they are properly disposed. All
demolition and construction waste shal] be managed as per the provisions of the
Construction aad Demolition Waste Mansgement Rules 2016

For indoor air quality the ventilation provisions as per National Building Code of
India.

Water quality moaltoring 20d preseryyjop:

L

iv.

The natural drain system sbould be maintained for ensuring uarestricted flow of
water. No construction shall be gfgwed 10 obstruct the natural drainage through
the site, on wetland and water bogies  Check darus, bio-swales, landscape, and
other sustainable urban drainage sygicrns (5/DS) are llowed for maintaining the
drainage pattem and (o barvest ryjp, water.

Bl.m.d ings shall be d“ip,d 0 fallow the natural topography as much as possible.
Minimum cutting and filling shoylg be done

The quantity of fresh waler Wge, water recycling and rainwater harvesting shall
be measured and recorded to moniyy, the water balance as projected by the project
propenent.

A certificate shall bo obtained frogy 1. 1 1,4y supplying weter, specifyiag the
total annusl waier availability vy, the local authority, tho quantity of water

Pago‘orw



Vi,

vii,

Wi,

ix.

xii,

xiii,

xiv,

xv,

=/

allotied o e prg: .
ulrendy commitied (o quanlty °N.m|crnhould e upuc'i li" | e “Mshleration
and the halnneg wator avallablo. i ’[,,,- that thery {q nuc'(| Mealely oy gound
wator and surfyceq waler soureed, ondireey e " ofher ugrs
lying fresly v )
Instullntion of dug) pipo plambing ¢ M;lrcycycllcd " ater for drinklng, cooking
and bathing cto and other for ppY ° ol

 Nushing, 1gnq
i ; ditlon| 8, landscape
Imgation, cor washing, themal conling, con i ele. shal) pe done,

Y W .
Use of water suving doviceyxlures (vl low Now nu.«hm;; Ayslems;

flow fhucels 1op normors clo for wlcr couseevition ghajq o Ineorpo
building plan, ’

use of low
rated In the

Scparation of’ groy and black watet sbould bo do"? by tho use
systent. I case of singlo stack system 3eparolo recicculatjoy g,
giving dual plumbing system bo done:

of dual plumbing
cs for flushing by

Water demand during construction should be ceduceq by use of pre-mixed
concrete, curing agents and othee best practices referred,

A muin water hacvesting plan needs to be designed where (he techarge bores of
minimum one recharge bore per 5,000 square meters of bujlt up area and storage
capacity of minimum one day of total fresh water requirement shall be provided.
In areas whete ground water recharge is not feasible, the rain water should be
harvested and stored for Icuse, The ground water shall not be withdrawn without

~approval frora the Competent Authority.

All recharge should be limited to shallow aquifer.

Any ground water dewatering should be properly managed and shall conform to
the approvals and the Buidelines of the CGWA in the matter. Formal approval
shall be taken from the CGWA for any ground watcr abstraction or dewatering.

No scwage or untreated effluen wate,

t would be discharged through storm water
drains.
Storm water control and its re.use shall be as per CGWB and BIS standards for
various applications, )
The installation of the Sewa

8¢ Treatment Plant (STP) should be certified by an
eport ia this regard should be submilted to the SEIAA
before the project is commissioneq for operation, Discharge of treated waste

watee shall conform to tho standard stipulated under Schedule-6 of Environment
(Protection) Act, 1986 and |ty amendments thereof, Sewage Treatment Plant
should be monitored on a regulyy gy, No waste water shall be discharged
outside the premises, The exceyy treated waste water, If any, is to be reused within
the premises ic., discharged inyg 0 artifical pond within the premises and can be
utilized for recreational purpoyy, S proponent shall adopt dual plumbing system
for reuse of wreated waste wypg, nd also take necessary water conscrvation
measures in the project,

independent expert and 4

Periodical monitoring of waye, Qality of trouted yowago shall bo conducl:fl.
Necessary measures should be Made (g mitigate tho adour problem fron Solid
waste processing plant &STp,

Py 8 of 10



V.

.

Nolse mwnltoring aud preventlon:

]

iii.

€

o residential area/commercial area/industrig
Ambl.em nolso Joyels shinll conf:y and night as per Noise Po||ut.wn (.Contml and
mnﬁsulmco 2ono both Juring entnl pollution loads on the ambicat ajr ang noise
regulation Incre! construction phase, Ag
kil !h) ]lllulc.., 2000.' Sy monitored durim;d . dp : Oqu.a(e
e L et e b i
Shall be pdo to ; dards A
phnse, 50 ny to NLnl{:r:“ 1o the S“Pumlcd stan y
. . cr tbo prescribed yuidelines and report in
Naise lovel Survey shall bo carricd o P . .
this regand shg) be submitted to Ilcg“""“l Officer of the Miaistry as a part of six.-

monthly Somplianco report.

Acoustic enclosyres for DQ sets, noisc barriers for ground-run bays, ear plags for
operating personql shall be implemented as mitigation measures for noise impact

duc to 8round soupces,

Energy Conservatioq Micasures:

iii.

vi,

vii.

vill,

Compliance wijg the Energy Conservation Building Code (ECBC) of Bureau of
Energy Bfficicncy shall bo ensured. Buildings in the States which have notified
their own ECBC, shal| comply with the state ECBC.

Outdoor and common trea lighting shall bs LED. Proposed energy saving
measures would save gboyt 15% of power.

Application of solar caergy should be incorporated for illunination of common
areas, lighting for gardens ang Strect lighting in addition to provision for solar

water heating. A hybrig systems or fully solar system for 3 portion of the
Bpartments should be provided,

Opaque wall should meel prescriptive requiremeat as per Energy Conservation
Building Code which is t0 be mandatory for all air-conditioned spaces

whilo it iy aspirational for conditioned spaces by use of appropriate
thermal insulation material 1o fulf) requirerment.

Use of glass may be reduced by UPlo 40% 10 reduce the clectricity consumption

and load on dr-aondilionin& Ifn \ ly doubl s wihs oo
reflectivo coating in wisdow j o m. high quality g

c°ﬂ°°l’l ot‘pusivo solar d“lm that Mminimize eaergy ooruumption in buﬂdlﬂv
by using design elements, Such o building orientation, landscaping, efficieat
building envelope, appropriatg fncatration, Increased day lighting design sad
thermal mass cte, shall be i"%lcd in the buildiog design. Wall, window and

roof uv-values shall be ps Per By ation Building Code (ECBC)
specifications. ¥ Comsary

Lnergy conservation measures like installation of CFLs / LED fot the ughu“::
8rca outside tho building should be integra] part of tho project design ond 30
bo In place before projeet eommiulom,,&
4 Juco the power load
wer. Solar water
po Jemand of the
{ of tho local

Solar power shatl be used for lghting i ¢ gpartment to re
00 &rid. Separatg clcetric meter thaj] po jngtalicd for solor
heatlng shall be proyided 10 MCRt al |eqqr 20% of the hot )vn(c:n
commerclal ang jnyitutional bullding or gy per the requirem
bullding bye-law, requirement, chhw" 13 higher.

Pugohoryy
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/ YU Waste Management:

. A certificate from (he compelant oquqnl}’Ci\:ihco arc lh.dndling municipal s‘rd

wastes, shall be obtained jndicating OXISt:in% ( ity ehe ing ang lﬁ i
adequacy (o cater to (he M.S.W- gttt :Om l,c plmJ i )
Any hazardous waste including blomedlc“ oy posed of a per
applicable Rules & normg wilh necegsary APPIOVAls of i Telaogana State
Pollution Control Board,

Disposal of muck during constructlon phase shall o creg 8y adverse effect on
the neighbouring communities and b¢ digposcd '“H"B_"w Aecessary precautions
for general safety and health aspects of people, only in tpproved sites with the
approval of compotent authority: , _
Separate wet and dry blng must bo provided in cach unit and gt the ground level
for facilitating segregation of waste. Solld waste shall be segregated into wet
garboge and inert materials, _ ,
Orgunic waste compost / vermiculture pit/ Organic waste converter within the
premises with 2 minimum capacity of 0.3 kg / person/day must be installed.
All non-biodegradable waste shall be handed over (b authorized recyclers for
which a written tie up must be done with the authorized recyclers,
Any hazardous waste generated during construction phase, shall be disposed off
as per applicable rules and norms with necessary approvals of the State Pollution
Control Board.
Use of cnvironment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20 % such as Fly Ash Bricks, hollow
bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed earth blocks and other
environment friendly materials.
Fly ash material should be used as building material in the construction as per the
provision of Fly Ash Notification of September, 1999 and amended as on 27%
August, 2003 and 25 January, 2016,
Any wastes from construction and demolition activities related thereto shall be

managed 5o as to strictly conform to the Construction and Demolition Waste
Management Rules, 2016,

xi  Used CFLs and TFLs should be properly collected and disposed offisent for

recycling as per the prevailing guidelines/ rules of the regulatory authority to
avoid mercury contamination.

VII. Green Cover:

ii.

v,

vi.

Vil

viii.

ix.

i Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved aseas, and external secrvices. [t should be stockpiled
appropriately in designaled areas and reapplied during plantation of the proposed
vegetation on site. .

ii.  No tree cuttingftransplantation has been proposed in the instant project. A
minimum of | tree for cvery 80 Sq.m of land should be plented and maintained.
The existing trees will be counted for this purposc. The landscape planning
should include plantation of native species. The species with heavy foliage, bn?ad
leaves and wide canopy cover are desirable. Water intensivo and/or invasive

ies should not be used for hﬂdlcaping. )

iii.  The green belt design atong the periphery of the plot shall chicve uttenuation
factor conforming to the day ang night noise standards prescribed for resideatial
{and use by the MoE&F, GOUCPCR, The open spaces inside the plot should be
suitably landscaped and covered wiih vegetation of indigenous variety. Species of
Mosquito repellant & Aromailg plants slong with other plants shall also be
included for development of greenelt During night lime the noiss .lcycls
measured st the boundary of the building shall bo restrcted o the penmissible
fevels to comply with the prova|en rogulations. The proponent shall develop and
malntaln greenbelt with (i) Bowing (rees Instend ol luwns, etc., o maximun

extent. The proponent shall alyy Ocolug ull the suplings planted,

iv.  Oreen area of ntleost 10% of thg yiyy g shall bo dovoloped and maintained
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vl Transport -~ ilh these basic critena. \ /—P C[/
i. The :;sd System can be desiﬁ:‘o . scgregation of vehicular and pedestrian traffic,
8. Hierarchy of roags with PO tats,
¢ Parking nomg oy per l0c® ™2 ion material to the site should be in good

ii. Vehicles hipeg for brining w"’uuti on check certificate and should conform to

condition anq gfyqy1g pave a PO i
spplicable lmdumi!c " islon standards be operated only during non-peak

hours.
ided for visitor vehicles. Rest
iii.  Adequate numy ing spaces shall be provi ‘
room facilities :I';O‘\’l’l' dl":": :ﬁ) vided for scrvico population. The proponent shall
provide public convenjence faclliics such os toilets, bathrooms, waiting rooms

ete. for the drivery Workers elc. 50 8310 maintain cleanacss/hygicnic conditions in
the Surroundings of (¢ project.

IX.  Human health issyes;

i All workers working at the construction site and involved in loading, unloading
camage of construction material and construction debris or working in any area
with dust pollution shall be provided with dust mask.

il {:J, indoor air quality the ventilation provisions as per National Building Code of
a

’ ii.  Emergency preparedness plan based on the Hazard identification and Risk
Assessment (HIRA) and Disaster Management Plan shall be implemented.

. Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe dnnking water, medical health care, criche etc. The housing
may be in the form of temporary structures to be removed after the completion of
the project.

2 Occupational health surveillance of the workers shall be doae oo a regular basis,

Vi A First Aid Room shall be provided in (he project both during construction and
operations of the project.

X Corporate Environmeat Responsibility:

i. The project shall have & well laid down environmeatal policy. The cavironmental
policy should prescribe for standard openating procedures to bave proper checks and
balances and 1o bring into focus any infringements / deviation / violation of the
environmental conditions.

il. A separate Bnvironmental Cell to monitor the environmental conditions / norms with
qualified personne! shall be set up.

! ili. Action plan for implemeating EMP and environmenta] conditions shall be prepared

‘.1 The year wise funds canmarked for environmenyy protection measures shall bo “";

{ i Scparate and nol to be diverted for any other purpose. Year wiso progress 0

i iml"'lﬂl!(fﬂmion of action plan shall be reported (o (he Ministry / Resions! Office
along with the Six Monthly Compliance Repog,

RV
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iv.

V.

vi.

vil

xlv,

el

v
/. Part = B. Geaeral Conulitlons:

the dnte of |
This order Is valld for  perlod of 7Y°¥ g fron! SSue of (hly orger,

nined (rom Te
“Consent for Establlshment” (CFB) sho! :mc start of any Lctmma State Pollution
Control Board under Air and Water Aét ¢ 0; ) Act, 1981 and lr;:; icton work o it
under Air (Prevention ond Control of pollotic! ¢ Water (Prevention
and Control of Pollution) Act, 1974,
Consent for Operation (2:F0; of the project shall IE;:.:T:::! from the Telangana State
Pollution Control Boand ns required undor the Air e pn|{lm‘1 Coritrol of Pollution)
Act, 1981 and the Water (Proventlon o Control 0F Tollution) Act, 1974, after
obtaining CFE of the Board, before oceupan®y: fivity |
The proponent shall not carry out any canslruction eclivity'in the carmarked Open area,
Green area & Raad arcy of the project 8 committed by the project proponent. Any
deviation in the proposed enrmarked areas shall mako EC in.vuhd,
The proponent shall; not dischorgo any - West® water O\ILSldc' the premises until their
project’s outlet is connected to publio sewer lin¢ and tit} such time they will reusc 100%
of treated waste water within the project premises; conform to the WALTA Act and the
water consumption shall bo as per permissions granted by tho Concemed Authoritics;
Make provision for solar cum wind energy.on roof; adopt green building concepts and
use rcnowable encrgy by adopting Encrgy Conscrvation practices, Energy efficient
practices & Energy audit practices, tc., and adopt Encrgy Conservation Building Code,
Develop green area with tall growing treo specics s committed by the proponeat vide
1r.dt.04.8.2020 received on 12.08.2020 issues raiscd by the SEIAA,
The environment safeguards contained in the EMP Report should be implemented in
letter and spirit. The responsibility of implementation of environmental safeguards rests
fully with the proponent ic., M/s, Phoenix Global Spaces Pyt Ltd,,

All the conditions, liabilities and legal provisions contained in the EC shall be cqually
applicable to the successor management of the project inthe eveat of the project
proponent transferring the ownership, maintenance of management of the project to any
other entity :

The proponent shal? submit half-yearly compliance reports in respect of the terms and
conditions stipulated in this order in hard and soft copics to the SEIAA; TSPCB and
CCF, Regional office of MoEF&CC, Gol, Chennai on 1* Juneé and 1* December of each
calendar year. : ‘

The proponent shall submit the Environmental Statement for every financial year in
Form-V to the State PCB as prescribed under B(P) Act, 1986, as amended subsequently
and will be put on the website of the project.

Officials from the TSPCB and Regional Office of MoEF&CC, Gol, Chennai who would
be monitoring the implementation of environmental safeguards should be given full co-
operation, facilities and documents/data ‘by the project proponents during their
inspection. A complete set of all the documents shall be submitted to the TSPCB and
CCF, Regional Office to MOoEF&CC, Gol, Chennai.

The proponeat should implement the project as per the details mentioned in this order.
[n the case of any change (s) in the scopo of the project, the project would require a
fresh appraisal by this SCIAA. No further expansion or modifications in the project
shall be carried out without prior approval of the SEIAA, TS.

The project proponent shall submil the copies of the environmental clearance to the
Heads of local bodies, Pmchaynu and Municipal Bodies in-addition to the relevant .
offices of the Govemment who in tum has to display the same for 30 days from the date
of receipt. .

The project proponent shall obtaia all other gtaryory clearances, as applicable, from the
competent authoritics.

The project proponent should advertigg j 1 feast two local Nowspapers widely
circuloted in the region, ono of which shalf g i (he vernacular language informing that
the project has been accorded cnvironmenyy| clenrance and copies of clearance letlers
are availsble with the Telangana Stalg o jion Control Doard. Tho udvertisement
should be made within 7 days front o day o 14c.c of the clenranco lettor und u copy of
the same should be forwarded 10 the Regigny| oprico of this Ministry at Chennai

Puguy op 1
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on measures (capltal cost: Rs, 1120,27\
: ol proch“;’/:n pum) should be kept in separate
The fnds Srmarked for e I ear wiso cxpenditure should be

xv. . 37 .
akhs and recurrlng cost: Rs. er puPo and TSPCB.
ot nd shoud o, be vt 0 OB lic ocated s Chean

f
rted to the SBIAA and Minislry's Rclgnd ce shall l}'c with the Na-uon;l Gfmt;u
m appeal against this Environmental ) days 8 prescribed under Section 16 of the
o Tribuoal, if preferred, within a period of 3 ' o
National Greea Tribunal Act, 2010. der, if implementation of any of the above
xvil.  The SEIAA may revoke or suspend the 0 erves the right to alter/modify the above
- condion o satisfactory. The SEL r'eslhe interest of environment protection.
Coodlfers ot dtipulttsaay futhe wndmg:ply with any of the conditions mentioned
ii ing the factual data or failure to . Visioss
o :::Lﬁln:l; result in w,'u,fi.:::, of this clearance and attract action under the provis

of Eavironment (Protection) Act, 1986 without any prior “g::“thc covisions of Water
xix. These stipulations would be enforced among °m$’ Xfr (Prcvcn}:ion and Control of
(Prevention and Control of Pollution) Act,-1974, the

Pollution) Act, 1981, the Environmest (Protection) Act, 1986, the Public Lisbility

e i dments thereof,
(Insurance) Act, 1991 and EIA Notification, 2006, and its amen cnts .
Grant of EC is also subject to Circulars issued under the EIA Notification 2006, which

are available on the MOEF website: www.parivesh.nic.in
Sd/- Sd- Sd/-
MEMBER SECRETARY MEMBER CHAIRMAN,
SEIAA, TS. SEIAA, TS. SEIAA, TS,
To
Sri Srikanth Badiga, Director,

M/s. Phoenix Global Spaces Pvt., Ltd,
Plot No. 1335, Road No, 45, Jubllee Hills,
Hyderabad - 500 033

Ph. No. 040-23553351/ 23553391

Emall; phoenlxlndluct@gmltcom

Ph: 04041414142

IT.C.FB.Oy

A

CDJOINT CHIER ENVIRONMEMAL ENGINEER

)

/

"‘Ho
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Annexure-11

TELANGANA STATE POLLUTION CONTROL yams-
Paryavarana Bhavan, Al Industrlal Estate, Sap,
Hyderabad-500 018, Plione : 040-2306754,

g CONSENT ORDER FoR EsTABLISHMENT: RED CATEGoRy
! Order

No.60TSPCBICFEIRRDIRO.RRAIH0/2020. — 36 Dt:09.42.2020

TSPCB < CFE = Proposed Commercial Offica m
Project by Mis. Phoenix Global Spaces Pt L., SyNo.27211, 27311,
Puppalaguda (v), Gandipet. (M), Rangareddy Distriet . Consent for
Establishment under Sec.25 of Water (Prevention & Confro| of Pollution)

At, 1974 and under Sec.21 of Alr (Prevention & Controf of Pollution) Act,
1981 - Issued - Reg,

1) Environmental Clearance (EC) dt. 06.08 2020 issued by SEIAA,
2) Project proponent's CFE application dt: 31.10.2020,

3) R.O's Verification report dt: 11.11.2020.

4) CFE-CFO Committee mesting held on 13.11.2020.

$) Proponent's Ir. dt: 17.11.2020.

"e

1. MJs. Phoenix Global Spaces Pwt. Lid, obtained EC from SEIAA vide ref. 1% cited
for the proposed Commercial Office Building Conslruction Project at
Sy.Ne.272/1, 2731, Puppalaguda (V), Gandipet (M), Rangareddy District.

. The proponent vide reference 2™ ciled submitted application to the Board
seeking Consent for Establishment (GFE) for the above project with a project
cost of Rs. 1100 Crores. )

The project consists of: £

“Commercial Office Complex with 3.Towers - 1, 2 & 3 (8 Basements + Ground
Floor with Mezzanine + 30 Upper Floors).

The parking area to be provided is 1,95,624.41 Sq.m (46.6%) In Basements to
park about 4000 four wheelers and 2000 two wheelers.

The amenities to be provided include Sewage Treatment Plant (STP),
Community Center, MSW Segregation point, DG sets for emergency supply -25 x
2500 kVA capacity. :

RMC unit for captive consumption - §9 m3n*

3. As per the application, the proposeq project is to be located at Sy.No.272/1,
2731, Puppalaguda (V). Gandipet (M), Rangareddy District with total plot area of
42491.65 Sq.m (area affected by roaq yidening — 3192.77 Sq.m), Green area of

4502.15 Sq.m & Green Bell on Podjun i 14,812.83 Sq.m and lotal Built-up area
of 6,15,358.45 Sq.m.

4. The above site was Inspected by Enyirgamental Engineer of Regional Office,
RR, T.8. Pollution Control Board gy 10.11.2020 and observed that the site is
surrounded by

East. Open Land

North: Open Land

West: Road followed by Lansum Project
Soulh: Road
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application and additional informatigr

A _ he ¢ Reglonal Officer, £ ¢ Or
5. The Board, afler careful scrutiny ofLr ort of 'h:xanglning N the CFE-Cg%r
" submitted by lzl;)e2 propono:l.bvorlgg?}:; nn% a{:::eby lssues CONSENT FOR
dated 06.08.2020 jssyed by 020, i
c:,mmillee meeling held on 13.11- dor Sectlon 25 of Water (:’revenhon &
ESTABLISHMENT your project un r Sectlon 21 of Alr (Prevention & Contro|

de This order is issyeq to

Control of Pollution) Act, 1974 and un ade there under. This :

e 2 G
e

ly.
RMC unit as mentioned a( Para (2) & (3) 0nlY

6. This Consent Orger now issued Is subject lo the conditiong mentioned in
Schedule 'A' and Schedulo 'g' :

7. This order is Issued from pollution control point of view only. Zoning and other
regulations are not considered.

Endl: Schedule ‘A’
Schedule ‘B’

Sd/-
MEMBER SECRETARY

To
\gi:. Phoenix Globa| Spaces Py, L.,

ot No.1335, Road No. 45, Jublloe Hins,
Hyderabagd. 500 003,

lIT.CFB.O. n

‘ganlor Environmaental Engineer
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] Water:

(3Y
- A "\_
SCHEDULE™"

5 . for Sewage Tremmom Plane .
“Separale energy melers shal be provide’ ani (STP) 1o
record energy consumed, operalion (CFQ) |

) I
The proponent shall obtaln Consent {oreven(ion and Conro| o Par
required Under Sec.25/26 of the Watef { rvention and Contg|
1974 and under sec. 21722 of the Alt (P

1981, before commencement of the act’

nditional letler of g ¢
Notwithstandi in this 62 ent, the Board
hereby mse,:,lialgyg;g? ::3‘;2‘::, U"der.se?_ciQZ)(?f ?\fir ygal@f (Prevention and
Control of Pollution) Act, 1974 and Under S8 ( ditions i fevenlion and Control
of Pollution) Act, 1981 to review any or &l "¢ ONC11NS IMposeq hergin and 1o

make such modifications as deemed fit and stipulate any additionay conditions by
-the Board,

PCB, as
of Pollution) Act,

of Pollution) Act.

The consent of the Board shall be exhibited in the project premises at a

conspicuous place for the information of the inspecling officers of different
departments,

Compensation is to be paid for any environmenlql vdalrr‘nag’e caused by it, as
fixed by the Collector and District Magistrate as civil liability,

Good housekee
leak proof.

Rain Water Harvesting (RWH) structure (s) shall be established on the project
site. Effluent shall not enter the RWH structures.

ping shall be malntained. All pipe valves, sewers, drains shall be

Half yeary report on project implementation shall be submitted to the RO,
TSPCB.
This order is valid for period of § years from the date of issue.

SCHEDULE -B

.‘J
1. The source of water is HMWS&SB an

d the maximum permitted water
consumption shall not exceed the following;

S. | Purpose Quantity
No
1 Domestic 3118 KLD
(Fresh Water — 1732 KLD & Treated Water - 1386 KLD)

2. The maximum waste water generalion shall o exceed the following:

S.No Purpose Quanti i
1 | Domestic 2772KLD |

3. Waste water Treatment & Disposal:

&

~ Prassure sand Filter — Activated Carbon
Filter — Final Collection Tank.

The treated water shall comply with the foliowjn ¢\andards:

Paumotor\\ Standards
pH T 6.0-00
(O10 Coame_______ ————Jg o
Biochemical %99&9.3__"\-'@@3" <10mgll
Chemical Oxygen Demand (COD) | 250mg/_

Page s ufy
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y for flushing the toilets, Hvac and

" e 020,
The treated water shall be utiized cO™P de letter dt. 17.11.2020
development of greenery, as committe 5 1 x 1300 KLD and 1 x 2000 KLD shay
ities ! D sh
4. The Sewage Treatment Plant of ch;z'ng with the :srenr:?r;fxrxgngft é:u:) Sﬁ'&'gf.‘
bﬁ ff?: sutfr\‘i‘ge:f ?r?: chgn;l}s;ulogz impervious l°s F{’; roid ool et E )
’T\'he STP shall be operated In closed circuit 80 3
ith BOD standard of less than 10 mgy1.
Wastewater shall be trealed to comply Wi

. . d by soak pit shall be constructed to
ing construct lic tank followe )
i 31?23\1 ; e o|ill>: tssl’agscﬁ:‘ provided for the construction labour and shall be

removed after compfetion of the project. ) _
Rain water harvesting for roof run-off and surface run-off should be implemented.

Before recharging the surface run off, pre-treatment must be done to remove,
suspended matter, oil and grease.

8. Separate meters with necessary pipe-line shall. be provided for assessing the
quantity of water used for Domestic, toilet flushing and Greenbelt development
purposes.

Alr Pollution;

9. Air pollution control equipment shall be installed along with the commissioning of
the activity and shall comply with the following for controlling air pollution:

‘ ]

- _Sourco |____Control equipment
D.G. Sets 25 x 2500 KVA | Acoustc enclosures
10. Diesel generators shall be installed in a closed area with silencers and suitable
noise absorption systems The ambient noise level shall not exceed 65 dB(A)
during day time and 55 dB(A) during night time

11.The fuel used for the diesel gencrator gets should be low sulphur diesel and
should conform to the E (P) Rules Prescribed for air and noise emission
standards.

12.Amblent noise levels should conform to the resigential standards both during day
and night. Incremental poliution loads on the ambient air and nolse quality should
be closely monitored during construction Phase Adequate measures should be
made to reduce ambient air and nolse love) during construction phase, so as to
confirm to the stipulated standards by the Cpcg

Operated only during non peak hours
14.Necessary provisions should be made by round
4 \ ¢ Providing tarpaulin 7 GI Sheets a
the construction site to reduce the fugitive Wu‘;g:?s (a;l:he surrounding area.

15. The proponent shall provide wind breaki wall of at least 10 m height In the

dirsction and towards hablta itive emissions, as
omimitied vide letter dt. 17.11 2020, " 1o conlrol fugii

16, Propon, . ints
Tfr:wu.g :m shall slop the operation of RMC ynits in case of public compie
8¥ poliution, g committed vide ey, dt. 17.11.2020. .

. (ol air and _noise

S81Y mea to cont 2020
Proposed RMC unlt, 88 commpey vide letter dt. 17-11-2

5cann€d b

O

y CamScanner



pal waste shall be treated within the premiseq

' | o qune 11,2020, No bio-degradable waste shaj
21':\1'13(?"/(3) ?gfzﬁ,'“‘.‘,?ffvge '?l,:eer (;jt'r;;r?recyclable wasle shall be disposed to the
0), m

be disposed to Municipd"”’
respective agencles. el be properly coll
22.The solid waste generd!®’ Jug, thermocol, plastic waste, Qlln
gisposa:i :Naste papef, fas g-waste shall be disposed to @
isposed to recycling UM
units.

d and segregated before
o ass etc., shall be

horized recycling

. in construction activities ghould be stored for use in
23.All the topsoil excavated dY pment within he project site.

horticultureftandscape devel®
i i |d not create an
24.Disposal . pstruction phase should ‘
or‘x ?h:an:ifgwggsndwg?ncnﬁunltles and shall be disposed taking
9 oty and health aspects of people,

and it shall be
precautions fo afety @ ity.
disposed only i 332?3325 sies with the approval of competent s

; all be
25.The following rules and regulations notified by the MoE&F, Gol sh
implemented.

a) Solid Waste Management Rules, 2016.

b) Construction and Demoliion Waste Management Rules, 2016. i

¢) Hazardous and Qther Wastes (Management and Transbounadary
Movement) Rules, 2016.

d) The Plastic Waste Management Rules, 2016.

€) Batteries (Management & Handling) Rules, 2001 and its Amendment Rules,
2010.

f) E-Waste (Management) Rules, 2016 and its Amendment Rules, 2018.

g) Bio-Medical Waste Management Rules, 2016 and its Amendment Rules,
2018.

y adverse effect
the necessary

Other Conditions:

26.The proponent shall utilize solar power of atleast 2.5% of the total electricity load,
as committed vide letter dt. 17,11,2020. The proponent shall explore to utilize
solar power of atleast 4% of the total electricity load.

27.Greenbelt shall be developed as stipulated in EC order.

28.The proponent shall utilize the RMC plant for captive purpose only. Proponent
shall not supply concrete mix to other projects under any circumstances.

29.Proponent shall dismantle the R ynit once the construction of the project is
completed.

~

30.The proponent shall avold gijy - , _
RMC plant is stopped. 9 occupancy to ;he residents till the operation of

31.Adequate measures shall b
proeci.sslng plant and STP. ® laken to prevent odour prablem from solid waste

32.The proponent shall comp
No,s','o,%’es (E), dt. 14,09,139;‘“'1 the provisions laid under Fly ash Notification

Fly ash Notification No.5.0.2 and Amendments thereof. As per the provision of
engaged in the construclion of (), dt. 25.01.2018, every construction agency
lignite based thermal powey building within a radius of 300 km from a coal or
construction, such as cemap, " ont shall use only fly ash based products for
bricks, blocks of tiles or cg O concrete, fly ash bricks or liles or clay fly ash
products or a comblination o,a"‘l fly ash bricks or bricks or blocks or simiar
Bregate of them in every construction project.

e SRR,
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33.The proponent shall comply with all the girection fssuec 2¥ the Boarg from time ’
to time. . fabricated datg .
34.Concealing the factual data or submission of his 0rder attraeiq
comply with any of the conditions mentioned "
the provisions of relevant pollution control Acts.

35.The Board reserves Its right to modify above
additional conditions and to tako aclion Including
interest of environment protection.

36.Any person aggrieved by an order made by the 5:;70'2 g;,aJ?Aul?i\er( Section 25,
Section 26, Seclion 27 of Waler Act, 1974 or Se; ¢ 1o oo IC, 1981 may
within thirty days from the date on which the oreeand Ar Rfl:!’un cagted lo him,
prefer an appeal as per the State Water Rules, 197 Authority 03,1982, 10 such
authority (hereinafter referred to as the Appellate ;‘ A) conslituted Unqer
Section 28 of Water (Prevention and Control of Pollution) Act, 1974 and Section
31 of the Air (Prevention and Control of Pollution) Act, 1981.

nd failurg o
action under

conditions of 8tipulate ey, /
revocalion of hi order in the

To

Ms. Phoenix Global Spaces Pvt, Ltd.,
Sy.No.27211, 27311, Puppalaguda (v),
Gandipet (M), Rangareddy District.

/1 T.CF.B.O. /I

ﬂSrenim' Environmenta| Enginee}’f'zfﬁ

AT e
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Annexure-12

Ava«ilab'e Matwiai Fa ‘ | Q

File Bearin > Capery )
No.....(4 o
Olo. Tahu‘lg ‘2; ...,

are Furnjg e dipet Manga)
0% HyDERABAD METROPOL IS KT Oeti2ens
hmdatj DE MENT AUTHORITY

+Grovio Global Lake Protection Committee
Block-A, HMDA Complex, Tarnaka, Secunderabad — 500007,

B Off: 040-27003313
Fax: 040-27001880.

No.1404/HMDA/EE L&P/2013-14/12 . Dt:03.12.2014.

NOTIFICATION OF FULL TANK LEVEL BOUNDARIES AND BUFFER ZONES OF
LAKES/WATER BODIES IN HYDERABAD METROPOLITAN REGION

The Hyderabad Metropolitan Development Authority is constituted under the
provisions of HMDA Act, 2008 for the purpose of planning, co-ordination,
supervising, promoting and securing the planned development of the Hyderabad
Metropolitan Region.

The Hyderabad Metropolitan Region has large number of lakes and water bodies
which are of critical importance to the Hyderabad Metropolitan Region for many
reasons, including some as mentioned below:

» Recharging of ground water to meet various uses.

¢ To serve as lung spaces for the large urban population.

» For maintaining ecological balance.

» Maintain the unique character of lake eco system of the Region.

For developing the foreshore areas as recreational zones.

In order to ensure preservation and protection of lakes and water bodies in HMDA
area, the Government of Andhra Pradesh constituted a Lake Protection Committee
(LPC) vide GOMs.No.157 MA&UD (I;) Department Dt.06-04-2010.

The functions of the Lake Protection Committee (LPC) include listing of lakes in
HMDA area, FTL demarcation, protection of FTL areas from encroachment,
taking up wide publicity and awareness campaign for protection of the lakes etc.

Accordingly, the Lake Protection Committee has taken up the identification and
listing of lakes/water bodies in the HMDA area, involving the field staff of
Revenue Department, Irrigation Department and the locdl bodies.
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Lake maps are being prepared showing Full Tank Level (FTL) boundaries,
showing Lat-long co-ordinates and buffer zones all around the lakes, and

subsequently superimposed wuh Revenue survey numbers of the relevant part of
village map.

RESTRICTION OF BUILDING ACTIVITY IN THE VICINITY OF WATER BODIES.
(As per Building Rules issued vide G.0. 168 MA&UD (M) Dept., dt.07.04.2012.)

(0

(i)

No building / development activity shall be allowed in the bed of water
bodies like river or nala and in the Full Tank Level (FTL) of any lake,
pond, Cheruvu or kunta / shikam lands.

Unless and otherwise stated, the arca and the Full Tank Level (FTL) of a
Lake / Kunta shall be reckoned as measured and as certified by the
Irrigation Department and Revenue Department.

The above water bodies and courses shall be maintained as
Recreational/Green Buffer Zone and no building activity shall be carried
out within:

M 100m from the boundary of the river outside the Municipal
Corporation / Municipality / Nagara Panchayat limits and 50m with in the
Municipal Corporation / Municipality / Nagara Panchayat limits. The
boundary of the river shall be as fixed and certified by the Irrigation
Department and Revenue Department.

(2) 30m from the FTL boundary of Lakes/ Tanks / Kuntas of area 10Ha and
above.

(3) 9m from the FTL boundary of Lakes / Tanks / Kuntas of area less than
10Ha / shikam lands.

(4) 9m from the defined boundary of Canal, Vagu, Nala, Storm Water
Drain of width more than 10m.

(5) 2m from the defined boundary of Canal, Vagu, Nala, Storm Water
Drain of width up to 10m.
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After verification and certification by the Irrigation %Mo& lake maps

with FTL boundaries and buffer zones duly showing Revenue Survey Numbers are
hereby notified U’s, 11, 13, & 54 of HMDA Act 2008 for filing objections and
suggestions on the FTL boundary maps of the lakes as per the list enclosed by 5:00 PM

on 17-01-2015 at the following address:

Metropolitan Commissioner Member Environment

HMDA, & Chairman, HMDA, & Convener,

Lake Protection Committee, Lake Protection Committee,

Block — A, HMDA Complex, Buddha Punima Building,

Tarmaka, Hyderabad — 500007 # 6-1-2/1, Tank Bund Road,
HussainSagar,

Hyderabad- 500063

Or alternatively be mailed to the following address.
me@hmda.gov.in (OR)  director_lpc@hmda.gov.in
After cxamining the objections and suggestions received if any on the FTL

boundary and buffer zone of lakes notified, the final notification will be issued.

The notification is availablc on website of HMDA (www.hmda.gov.in)

Sd/-
Member Environment, HMDA
&
Convener, Lake Protection Committee

o z:
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S.No | Lake ID Name of the [Village [Mandal
tank
N —————
1 [2800/En/07 | Mahaboob Suraram Quthbullapur
Kunta -
2| 2900/EN/01 | Brahman Narsingi Rajendra Nagar
Kunta
3 | 3900/EN/01 | Kotha Kunta Hakimpet Shaikpet
4| 3700/E/02 Thavutoni Kajaguda Serilingampally
Kunta .
5 4001 | Suram Cheruvu Bandlaguda Bandlaguda
, 6 2640 | Judar Kunta Cherlapally Ghatkesar
Lake
7 4707 | Kotta Cheruvu | Alwal Malkajgiri |
8 2853 | Sumar Kunta | Dulapally Quthbullapur |
9 2924 | Bhagirathamma Poppalguda Rajendra Nagar |
Cheruvu _Jl
10 3710 | Pedda Cheruvu Gangaram Serilingampally_ '
11 3613 | Large Tank i Saroornagar Saroornagar :
. 12 3714 | Gopi Cheruvu Lingampally Serilingampally
13 [ 3900/EN/03 | Shikari Kunta Hakimpet Shaikpet o
14 3724 | Lingam Kunta |Chandanagar Serilingampally
15 3748 | Botanical Kondapur Serilingampally
\ Garden Lake
. "~ | Gurram ’ 7
16 4000 | Cheruvu Kandikall(Barkas) | Bandlaguda
17 1700/22 | Dodoni Kunta Gundlapochampally Medchal -
18 1700/25 | Neela Cheruvu | Gundlapochampally Medchal - i
19 1700/26 | Gundla Kunta | Gundlapochampally Medchal |
20 1700/29 | Kotha KUnta | Mysammaguda Medchal "'”1
21 1700/27 | Komati Kunta | Mysammaguda Medchal T
Dilawarkhan ‘
22 1955 | Cheruvu Injapur Hayathnagar |
23 4400 | Mir Alam Tank | Bahadurpura Bahadurpura
24 3635 | Jopdi Kunta Sultanpur Sar.o.on@g@r ]
25 3709 | Patel Cheruvu | Madinaguda __ [ Serilingampally
5 Suleman , , ‘
26 2928 | Cheruvu Kathedan - :_Fufz}ﬁd_fa _Nifz.zl:”
[ 27 3739 | Pochamma Gachibowli — L Segllingampally
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28 3610 | Kolleni Kunta Badangpet cf'zmaroornagar
29 74 | Sokayakunta Gundla Pochampally | Medchal
Chillukala
30 | 3700/EN/01 | Kunta lake Gachibowli ___| Serilingampally
Allahkoni .
31 3634 | Cheruvu Sultanpur Saroornagar
32 3738 | Novatel Lake Izzathnagar Serilingampally
Sd/-
Member Environment,
HMDA
& Convener, LPC
L
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Annexure-13

g.k-’ HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

District Commercial Complex, Tarnaka, Hyderabad

Ot Oasies

Letter No : 036441/LU/PS/HMDA/11062020 Date : 15 June, 2020
To, ‘
Satyam

Phocnix House, Plot no. 1335, Road no.45, Jubli Hills, Hydcrabad

500033

Sir / Madam,

Sub:-HMDA - Furnishing of Land Use Information.
Refi-Your application No. 036441/LU/PS/HMDA/11062020,dated: 11 June, 2020.

With reference to your application cited, the details of Land Use Information as per statutory provisions of
( Master Plan for Hyderabad Outer Ring Road Growth Corridor (1.00 KM belt on either side of Outer Ring Road
Vide G.0.Ms.No. 470 MA dt: 09/07/2008 ) & approved by the Govt. Vide G.0.Ms.No.33 MA dt:24.01.2013 is
furnished hereunder:

Survey No. Land Use

272 : Partly Open Space Buffer Use Zone (Around Foreshore of Water Bodies). Partly
Water bodies (Rivers, Nalas, Reservoirs and Kuntas) and affected by proposed 36
mts wide (Radial road no. 5 ) road. Incorporation of Change of Land Use in
Sy.No0s.271,272/1,273/P,273,272 & 274 of Puppalguda Village, Gandipet (M)
from Water Bodies & Open Space to Special Development Zone (SDZ)
(Multipurpose Use Zone).- As per G.0.Ms.No.260, MA&UD,dt:26.10.2019.

VILLAGE : Puppalguda
MANDAL : Gandipet(M)
ZONE SEGMENT : Ranga Reddy
DISTRICT : Zone-4 Shankerpally
NOTE:

1. This information does not bar any public agency or department including the HMDA from acquisition of Lands
for Public purpose or from converting the Land Use at any time as per the Law.

2. This information shall not be used as the proof of any title to the Land.

3. This information shall not be used as the sole reason for obtaining exemption from the provisions of
U.L.C.Act.1976.

4. This information does not provide any development permission under the APUA (Dev)
Act.1975./HMDA Act 2008

5. Land use information does not guarantee that any Lay-Out or Building permission will be granted by competent
authority. Any Building/Lay-Out permission will have to examined and granted by competent authority based
on Building/Lay-Out/Land use Rules and conditions.

6. This letter is solely for information purpose only.

7. The Land Use Certificate is given on the Basis of Cadastral data shown in MDP-2031

8. The Water bodies shall also be read as per revenue records.

Application No.: 036441/LU/P5/HMDA/11062020 page 1 of 2



S atiun Ko

Yours faithfully,
N’ "’ %
et //f:’—‘-i-(,w,c@h‘ny

Name : MOHD FAQRUDDIN
Designation : Junior Planning

Officer
JuniopBienn6geigo30dDsR:02

Copy to:
Copy to the Special Officer, ULC, Hyderabad for kind information.
Copy to the Collector for kind information.

Page 2 of 2
036441/1 U/l'S/HMDA/”OGZOZO .



Lo

HYD
hﬂﬁl ERABAD METROPOLITAN DEVELOPMENT AUTHORITY

District Commereial Complex, Tarnaka, yderabad

Letter No : 036440/LU/PS/LIMDA/L 1062020
l'o,
Satyam

Phocnix House, Plot no. 1335, Road no.d5, Jubli Hills, Hyderabad
500033

Date : 15 June, 2020

Sir / Madam,

Sub:-1HIMDA - Furnishing of Land Use Information.
Ref:-Your application No. 036440/LU/PS/HIMDA/1 1062020,dated: 11 June, 2020,

With reference to your application cited, the details of Land Use Information isi f
L ‘ N ails of L S ation as per statutory provisions of
( Master Plan for Hyderabad Outer Ring Road Growth Corridor (1.00 KM belt on cither side ofOLylcri Ring RSa(:J

\\’ ide G.0.Ms.No. 470 MA dt: 09/07/2008 ) & approved by the Govt. Vide G.0.Ms.No.33 MA dt:24.01.2013 is
furnished hercunder: o

Survey No. Land Use

273 * Partly Open Space Buffer Use Zone (Around Foreshore of Water Bodics). Partly
Water bodics (Rivers, Nalas, Reservoirs and Kuntas) and affected by proposed 36
mis wide (Radial road no. 5 ) road. Incorporation of Change of Land Use in
Sy.Nos.271,272/1,273/P,273,272 & 274 of Puppalguda Village, Gandipet (M)
from Water Bodies & Open Space to Special Development Zone (SDZ)
(Multipurpose Use Zone). As per G.O Ms No.260, MA & UD, dt :26.10.2019.

VILLAGE * Puppalguda

MANDAL © Gandipet(M)

ZONE SEGMENT © Ranga Reddy

DISTRICT : Zone-4 Shankerpally /
NOTE:

1. This information does not bar any public agency or department including the HMDA from acquisition of Lands
for Public purpose or from converting the Land Use at any time as per the Law.

2. This information shall not be used as the proof of any title to the Land.

3. This information shall not be used as the sole reason for obtaining exemption from the provisions of
U.L.C.Act.1976.

4. This information does not provide any development permission under the APUA (Dev)
Act.1975./HMDA Act 2008

5. Land use information does not guarantec that any Lay-Out or Building permission will be granted by competent
authority. Any Building/Lay-Out permission will have to examined and granted by competent authority based
on Building/Lay-Out/Land use Rules and conditions.

6. This letter is solely for information purpose only.

7. The Land Use Certificate is given on the Basis of Cadastral data shown in MDP-2031

8. The Water bodies shall also be read as per revenue records.

Page 1 of 2
Application No.: 036440/LU/P5/HMDA/11062020 ag
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Cony to:
Copy to the Special Officer, ULC, Hyderabad for kind information.
Copy to the Collector for kind information.

Application No.: 036440/LU/P5/HMDA/11062020

Yours faithfully.

Name : MOHD FAQRUDDIN
Designation : Junior Planning

Officer
JuniopBlannegnkiaeadI68 49

page 2 of 2



